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(Tnruil Nadu Amehdrnent) . 4 

1VAMIb NADUl ACT No. XIV OF 19582. 

REAS it is expedient further to amend the fndiaa 
Act, 1899 (Central Act I1 of 1899), in its zpplication 
s[State of Tamil Nadu] for the purposes hereinafter 

enacted in the Ninth Year of the Republic of f ndia 

. (1) This Act m a y  be called the !'Indian Stamp Shon 
amil Nadu] Amendment) Act, 1958". extent and 

commencement 6 

I 



ent of 3. In scciion 3 ofthe pri 
3. the follo~ving proviso shall 

t 6  Provided that atany increase in the amount of 
cbrgeable uncier the Ma 
1922 (Madras Act VI 
(Increase of D u tics) A. 
shall not havc the effe 

other instrument 

Amendment of 5. In section 6 of the principal Act- section 6. s 

(i) the words, figure and letter !'or in Schedule I-A 
as the case may be " shall be omitted ; 

(ii) for the proviso, the following proviso sbal 
substituted, namely ;I- 

__--_- ---  -- - 



6. In section i f ,  ciause (a), of the principal Act, for Amend- 
words ' t n e  and a hsl;'anns ", the wurds " ;sn m:;2 m e ~ t  &* 

e7' ?shall be substituted. sa*-011 f 2. 

7. In section 19-A' of the principal Act - L e n d -  

(iii) the words "the first proviso to" shall be omitted ; 

' .  

se may be " shall be omitted. , 

10. In section 29, clause (a), of the principal Act, the Amend- 
or&, figure and letter "or the corresponding articles of :Q;-&. 
chedule I-A as the case may be. " shell be omitted. + , t 

, 





Indian, Stamp 805 
(Tam$ Nadu #*endmt)  

Amend- o the principl Act - rnent of 
Schcdute 

(i) for entries 1 to 12, the fbllowing enlricfi shall k, 
stitutcd, namely :- I. 

.a 

t! ~escription of instrument. Proper stump duty. 

1. ACKNOWLEDGEMENT of a Fifteen paise. 

k ned bv. or on behalf of, a debtor 

$W - 
"%- - 
*-, - - - .  - -  - .. - - 

debt exceeding twenty rupees in 
amount or value, written or sig- 

in orddr to supply evidence of 
such debt in any book (other 
thana banker's pass book) or on 
a separate piece or paper when 
such book or paper is left in the 
creditor's possession : Provided 
that suchacknowledgement does 

including a bond givcn under Bond (No. 15) for 
section291 or seciion 375 of the the sane amount. 

(Central Act XXXIX of 1925); 
or section 6 of the Government 

say, any instrument (other than 
a will), recording an adoption, 

--- cl---- 7- 

1 Articles 1 to 10 were substituted by section 6(i) of the Indian 
Stamp (Tamil Nadu, Amendment) Act, 1975 (Tamil Nadu Ad 24 

1 AC 1a39\ 

not contain any pro-bise to pay 
the debt or any stipulation to 
pay interest or to delivGr ac: . . 
goods or other property. 

k ; 12. ADMlNISTRATION BOND The same duty as a 

b; 1ndian Succession Act, 1925 

5 9 Savings Banks Ac-i, 1873 
(Central Act V oi 1873). 

C 
!& 
g. 

h 3 3 .  ADOPTION-DEED , that is in Thir i -five rupees. 

L 
8 or conferring or purporting to 
bi confer an  authority to adopt. I .  



~r~uewl . o b ~ r r r ~ y  

. (Tamil Nadu Amendmm) 
Description of instruntent. 

". . ,. 
AFFIDAVIT, including an affir- Five-lupers. 
nut ion br declaratiori in i f~c  
case of persoils by law allowed 
'to aflFrlnl or declare ins1 
swearing. 

Exemptioas. 

Affidavit or ieclaration in  writing 
whennzade- 
(a) as a condition of enlistment: 

undcr the Army Act, 1950 
(Ccntral Act XLVI of 1950) ; 

(b) for the immediate purpnw of 
being fibd or used in any - - ..-. 

or befote the officer of any 
. Court; or 

(c)  for t he' sole purpose of enab- 
ling any person to receive any 
pension or charii --- . . --- - - . 

, 

" 5* OR MEMORANDUM QF 
AGREEMENT-- 

(a) if relating to t hc sa.,,le nf a hrri ,,F e:*-4-- -- - 



- 

if relat ing to the purchase: or sale of 
shares, scrips, stocks, bonds, deben- 
tures, debenture stocks or any other 
market able securit y of a like nature 
in or of any ihcarporated company , 

or other body carparat- 1 

(i) when such agreemeat or mem- Fifteen " paise for eve 
randurn of an agreement is With Rs. 2,500 or part t h e r 3  
or through amember or between oft he value of the secu- 
members of a Stock Exchange rity at the time of its. 
rwgn i sa  under the Securities purchase or sale, as the 
ant rac ts  (Regulation) Act, case may be. 
1956 (Central Act 42 of 1956); 

, 

(ii) in other c k ;  .. aa _ Forty paise for everpRs. 
2,500 or part thereof, 
o f t  he value oft he secu- 
rity at the time of its 

. - . purchase or sale, as the 
. . case may be* 

if to thb purchase or sale of TweIltydfi~ paise f?r eveg . (4 cotton i n w i n g  cotton pods or tinit oftransactlon , 

kapas (unginn&) cotton ; part thereof. 

N.B.--The term "unit of 
transact ion " means the 

. 

quantityof cotton weigh- 
ing approximateh 4,500 
kilograms. 

(e) if relating to the purchase or sale 6f (i) Ten paise for every unit. 
bullion or specie ; of 10 kilograms of silver 

or part thereof. 

(ii) Forty paise for every 
,itof 1 kilogram of gold 
or part t fiereof. 

(iii) seven t y-five paise for 
every unit of 250 sove- 
reigns or part thereof- 

( f >  if retat ingto t he purchase or sale of 
oil seeds - 

(i) Groundnuts s Forty paise for eb.7 Wit 
(ii Linseed t ! f of 25 metric tomes or 

(iii Castor seed ; part thereof. 
(iv) Cot ton seed ; 

(g) if relating to the purchase or Ten paise for e v w  
sale. of yarn of any kind, non- RS. 2,500 or part there 
mineral oils or spies of any of of the value of y m  of- 
b ' i  8 any 

kind, non-mineral 
011s or spice* of any kind. 







. G .-, 
%' C' , 44 <"L "X 9 * 

kp& L~,%?. : 410 p+w$$ 3,) 

Indinn Stamp 
A ";$a& + ., - . ' ; 

(Tamil b Nd du Amendment) 
$" 2;Q:". , 

vv"ik., Dmcrigtjon . of nslr~ment* 

( i )  if not otherwis(: provided i ao ~+i,pees Gfty paise. $r 
for : 

Agreement or mernor andum 
of agreement- 

< .  (a) for lor relating to the 
l, ' purchase or sale ofgood s or 

' merchandise exclusivelv- 

. Cf) if relating to the purchase or 
sale of oilseedsi--- b *. 

(i) Groundnuts ; 

. . 

(h) if relating to the purchase Ten paise ror every Rs.2,500 
or saletof Hydro-sulphite or part tbereof of the 
of Soda ; value of I lydro-sulphite 

of Soda, 

--d z 

not being an agreement or 
memorandum ofameement 

- ---- 
randurn chargeable under 
No. 43 ; 

- 
Government for, or rdating 
to, any loan.] 

I 
- -  --- 

chargeable under G~use  (4, 
cluase (e), clause 0, C!;~USC 
(g) OK clause (11) cf this 
ar tick or a nor e or r r m w  

(6) made in the f o ~ m  . of 
tenders to t l~c  Ccntrg~ 



3,- - 
-. - : . - ___._I _ .- __L ---- -- - 9 
:1k8! :T.N. AG ~CIV 1 Indim Stomp .; ,,: 811 - (Tamil Nadu Amendment) 

rt 

Description of instrument. Proper stamp 
duty. 

''6. AGREEMENT REGATING 
.TO DEPOSIT OF TITLE ,. . 
DEEDS, PAWN Ok PLEDGE, 

. A  

that is to say, any instrument 
evidencing an agreement relating 
to-- 

(1) the deposit oft  it le-deeds or 
instruments constituting or 
being evidence of the title :o 
any property whatever (other 
than a marketable security), 
. or 

(2) the Pawn or pledge of 
movable property, where such 
deposit, pawn or pledge has 
been made by way of secu. 
rity for the repayment of 
money advanced or to be 
advanced by way of loan 

or an existing or future 
debt- 

(a) if such loan or debt is repay- 
able on demand or more than 
three months from the date 
of the instrument evidencing 
the agreement- 

If drawn 5- draw# in If drawti fn 
singly. s e fo f two  setofthree. 

for each for each 
part of part of 
the set. tfie set. 

RS. RF. RS* 

(i) when the amount of 1 00 1 00 0 50 
the loan or debt 
does not exceed 2;. 
200 ; 

(ii) when it :xceeds 2 00 1 00 1 0 0  
! 1 
I '  . 

Rs.200, butdocs not 
'exceed Rs. 400 ; 

I Mf&s 1 to 10 were substituted by section 6 (i) of ?be Man 
Samp earnil Nadu Ammdmmt) Act, 1975 (Tamil Nadu Act 24 of 
1SM5). , 



1938: T.N. . . .  

r stamp duty 
p--F-.&..-. ---...--. 
If . drawn . If drawn T ~ J P ~ U  -4 .R. W V I I C  

singly. insetof inset of 
two for azch three fc 
part of. he each pa, 

c r / ~  f ,,4?4r-- - - 

Rs* 
en it exceeds Rs. 400 3 nr 

but does not exccec 
Rs. 600; 

when it exceeds R c 3 - .  - - - - --." ' "" 3 SU 
but does not exceed 
Rs. 800: 

when it excecds Rs. 1i00, E -. - 
but does not errfi-~ 
Rs. 1,000; 

when it excccds I? c 1 ~ ~ l f i  k' &#.. - - -  7 .  -..-. .L ,"~"V, 3 3U 
but does not exceed 
Rs. 1,200; 

when it exceeds Rs. 1,200, CT fin 

I but does not exceed - - 
Rs. 1,600; 

whenit exceeds R c I Ann 1 -r -----.U*.',Vuu, I j  VU 
but does not exceed 
Rs. 2,500; - 34 

*- 

when it exceeds R n 'I cnn 5 1 A~ .$ v - - -- 
--"* uyJvv3 

, but. does not exceed 
Rs. 5,000; . 

---. 
" , u w v ~  24 vu 

but does not exceed 
Rs. 7,500. 3 ' 

1 

when it exceeds I. . 7 cnn A- nn - - --- - -u. 'JVW, 4ICI uu 
but do-, not exceed 
Rs. 10,000; 

when it exceeds Rs. 10,00o, 65 00 
but does not exceed 
Rs. 15,000 ; 

when it exceeds Rs. 15,000, 856 00 
but does not exceed 
Rs. 20,000: 

when i t  exceeds Rs.20,00@ 1 05 00 
but does not exceed 
Rs. 25,000 ; 



d* - i 
8958: T.,N.AC~XIV] . . i nk ian~ tamp  8ij 

(Tamil Nadu Amendm~nt) 

Proper sf  amp duty 
Description o f  r A 7 

instrument . If drawn if drawn If drawn 
singly. fi in set of in set of 

two for three for 
. each part each:part 

.. . . , of the of thc 
se t .  set-. 

RS. f" 

RS. #, ':Rs., : 
Rs.25,000, 125 00 ' ' 65 00 4y. 0 0  . : 

, but doesc not exceed . ,  . , 

Rs. 30,000 ; , .  . . i s  ' . . 
and fo* every additional 42 06-. 21 00' '14 QO' 

Rupees 10,000 or part . . . d 4 

thereof in excess of 
Rs.. 30,000. c .,:., .r J 

" . * -4 i i  E 3 " >  :,F 

(b) if such loan or de6t is Half thk duty payable: ;bh: i . k 

repayable not more ' loan or debt under' &use 
than three months (a) (i) or clause (a) (li) for ithe 
from the date of amount secured? . . 
such instrument. 4 

Exe ntptio~t-Instsu- I 

wtent of pawn or 
pledge of goods, if 
unattested. 

7. APPOINTMENT IN Sixty fupees. 
EXECUTION OF A 
POWER, whether of 
trustees or of property, 
movable or immovable , 
where made by any 
writing not being 
a will. 

1 8. APPRAISEMENT OR 
VALUATION made 
.3 therwise than under 
2n order of the Court 
in the course of a suit- 
(a) where the amount The same duty as a Bottomry 

does not exceed Rs. Bond (30. 16) for such 
1,000. - amount. a 

(b) in any other case. Twenty-five rupees. -- - - -- 
'l~rfich2s 1 to 10 were substituted by scction 6(i) of the Indian 

Stamp (Tamil Nadu Amendment) Ad, 1975 (Tamil Nadu Act 24 uf . 
1 975). 



' 114 indian &ani@ 
(TamilNadu Antendivent) 
Description of i r ~  rtrtmient. 

Exemptions 
(a) Appraisement or 

valuation made fop 
the ilt~farm 4 1 t' 1on 
of one party only, 
and not being in any 
manner obligatory bet - 
ween parties edher 
by agreement or 
operation of law. 

(b) Appraisement of 
, crops for the purpose 
I of asmtaining the 

amount to be given 
to a landlord as rent. 

9. APPRENTICESHIP Twelve rupees. 
DEED, including every 
writing relating to the 
service or tuition of any 
apprentice, clerk, or 
servant placed with 
any master to learn 
any prof~~qion, trade 
or er$oyment. 

Exemption. 
f nstrumenta of apprentice 

ship by which a pnsott 
is apprenticed by, or st 
the charge of, any 

10. ARTICLES OF One hundre 
ASSOCIATION OF 

icles of any association 

--.-- 

- - .  - -  -I - " * *_  

'i? 5 



V - 
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.1, 

siS i @58: $.he A C ~  x~vj indjan stamp i 9 
(Tamil Nadu A meirdment ) * 

i 
I Description of Proper stamp 

instrument. dut ye i 

y11. C * 3 .  * * * * 
4 

2[12. AWARD, that is to say, any P - 

decision in writing by an arbit- t 
rator or umpire, not being an I k 

award directing a partition, on 3 1 II 
& a reference made otherwise than >"t 
a by an order of the court in the 5- 

course of a suit-- :* I 
5 

Y. - 
I* 
@ 

(a) where the amount or value The same duty as a 6~ 
t 

of the property to which the , Bottomry Bond (No. 
award relates, as set forth in 16) for :,uch amounte g: 

8 - 
Kd 
Y' such award, docs nor exceed 
F+ Rs. 1,000 ; (4. I I -  i,: 
$? 

(b) if it exceeds Rs. 1,000, but Thirty rupees. , pl,!y, 

does not exceed Rs. 5,000 ; a r f  
, and for every additional Rs. One rupee and fifty 

l, 

1,000 or part thereof in excess, paise subject to a 
of Rs. 5,000. . maximum of one L 2 ,  I 

hundred rupees.]" 
i$> 7 
+: ' :, , 

(ii) for entries 15 to 20, th wing entries shall, be , 
substituted, namely ; - 

1 I 

315. [as defined 
section 2(5)] not being a DEBEN- 
TURE and not being otherwise 
provided for by this Act, of by 

. the Tamil Nadu Court-fees and 
Suite Valuation Act, 1959 ( T d l  . 

- * ; 

Nadu A d  WV of 1955)- 

where the amount or - value Fifty paise. 
. secured .does not exceed Rs. 10,; ~ 

@ 
$: ' ' *. > , . .L - 
& i *his Article was omitted .bysecti6n 6 (ii) of the Indian Stamp 
$3 

f:' 
(Tamil Nadu Amendment) Act, 1975 :(Tamil Nadu A L ~  24 of 1975h i * 

a: . .- 
a* . 

' t  . s  hi^ Article was substituted f ~ r . ~ ~ i c l e  12 by section 6 (iii) ibide 
Z;. 
%' 4 

I 4% ** * 

' s Articles 13 to 20.A were &bstit~€ect for Artides 15 to 20-A &(' 
ih 
*'* ' 

as io Tamil Nadu Ad S V a f  1938 by section 6(lvl tbzd v; " 

hi+ i' . . 
$%A 

Ill i, * 
I , "  p . . . . , I &  ,I1\ I 



ii95;8: T.N. A C ~  kfv 

Description of instrument. Proper stamp duty. 

where it exceeds Rs. 10 and One rupee. 
does not exceed ,Ps. 50; 

where it exceeds Rs. 50 and Two rupees. 
does not exceed Rs. 100 ; 

where it exceeds Rs. 100 and Four rupees. 
does not exceed Rs. 200 ; 

where it exceeds Rs. 200 and Six rupees. 
does not exceed Rs.'300; 

where it exceeds Rs. 300 and Eight rupees, ?a 

does not exceed Hs. 4-00 ; 

where it exceeds Rs. 400 and Ten rupees. 
does not exceed Rs. 500 ; 

where it exceeds Rs.. 500 and Fifteen rupees. 
does not exceed Rs. 6 0  ; 

where it exceeds Rs. 600 and Seventeen rupees. 
does not exceed Rs. 700 ; 

where it exceeds Ks. 700 aad Twenty rupees. 
does not exceed Rs. 800 ; 

where it exceeds Rs. 800 and Twenty-two rupees 
' does not exceed Rs. 900 ; and fifty paise. 

I where it exceeds Rs. 900 and Twenty-five rupees. 
does not exceed Rs. 1,000 ; 

and for every Rs. 500 or part Twelve rupees. 
thereof in excess of Rs. 1,000. 

Exemption. 
I 

Bond, when executed by any 
person for the purpose of 
guaranteeing that t ht. local 
income derived from private 
subscriptions to a chzri table 
dispensary or hospital or any 
other object of public utility, 
shall not be less than a specified 
sum per mensem. 

w 

4 
?5 



DescPigtion of irzstr~ment. Propel* - stamp duty. 

'16. BOTTOMRY BOND, that 
is to say, any instrumlent where- 
by the master of a sea-going ship ,e 

borrows money on the security 
of the ship to enable him to .. 

preserve the ship or prosecute 
her voyage--- 

where the amount of value secured Use rupee, 
does not exceed Rs. 10 ; 

where it exceds Rs. 10 and does One rupec lifty paisa, 
not exceed Rs. 50 ; 

wheze it exceeds Rs. 50 and does Two r u p m  fifty paise. 
not exceed Rs. !00 ; 

where it exceeds Rs. 100 and does Five rupees. 
not exceed Rs. 200 ; . 

where it exceeds Rs. 200 and does Eight rupees. 
not: exceed Rs. 300 ; 

bvhcre it exceeds Rs. 300 and does Ten r Epees. 
not exceed Rs. 400 ; 

where it exceeds Ks. 400 and dses Thirteen rupeos. 
not exceed Rs. 500 ; 

where it exceeds Rs. 500 and does Fifteell rupee@. 
uat exceed Rs. 600 ; 

whefe it exceeds RY. .600 and docs Eightceo rupees. 
aot exceed Rs. 700 ; 

where it exceeds Rs. 701) and does Twenty t'ul ~ees. 
not exceed, Rs. 800 ; . 

\&ere it exceeds Rs. 800 and - does -- - Tu engymthree .. rupee$. 
not exceed Rs. 900 ; 

- .  

1 ~r t i f l e s  15 tc. 20-A were substituted for Articles 15 t~ 20-A as 
substituted in Tamil Nadu Act XIV of 1958 by section 6 (iv) ot the 
Indian Stamp (Tamil Shdu ~mendment) Act, 1975 (Tamil Nauu 
Act 24 of 1975). . - *  d 



818 lndicrnStanzp(2~~1rlnilNarlu [1958: T. ?'. Act XIV* 
Arnencdrncn~) 

Description of' inst umaent. Proper stamp h t y .  . 

i t  exceeds Rs. 900 and does Twenty-livi: rupees. 
not exceed Rs. 1,000 ; 

and for every Kg.. 500 or part .-"Thirteclr rupees. 
thereof in excess of Rs. 1',000 ; 

117. CANCELLAT1~3N.-fnstril- T\vc=uty-Gvc rupees. 
nlent of (iiicluding iLllj instru- 
ment by wl~.& j::s2;rurnerlc 
previously execu te:;. ;9 , citi~c~l tl-. 
ed), if attested and rlov of hzrwisc 
provided for. 

18. CERTlFBCA TI: OF' SALE. 
-(in respect oh' eac;i~ property 
put up as a sepsr.&c: iot and 

- sold), grankd to tkc purchaser 
of any property s c ~ i d  t:y public 
auction by a Civrl ii.1- ~ C ~ V C ~ I U O  
Court, ol: Colle~tcsr or other 
Revenue ORicer- 
(a) where the pcircl~asenloney One nipcc. 

I r does not exceed Rs. 10 ; 
(b) where the ppur~i~ast;-rnoney Ono rtrpet. fifty paise. 

exceeds Rs. 10 but does 110r 
exceed Rs. 25 ; 

~[(bb)  where the purcirase-money Thrce rupees. j I 

exceeds Rs. 25 b~:, i t !  \cc not 
exceed Rs. 50 ; 

I (c) in any other case . . , . . The salllc d ~ t y  as a 
Conveyallce (No. 

I 23) for a. market 
value;a' equal to the 
amount of the pur- 
chase-money only. 

, - -. -.- -- - -. - - ---  - - ?_I-- 

IArticles 15 to 20-A ,vci'? substit,:::d 1;):- 4i l i~ks  15 to 2 0 4  as 
, substituted in Tamil PJadt! . ' k t  X I V  c , i '  l c I c i ~  by sL*clion G (iv) of the 

lndia Stamp (Tamil N;,\i,! z l ~ ~ : e i l d i n ~ l ~ * ;  ~ c I ,  1075 frllnil Nndu 
Act 24 of 1975). 

2Tlif' cl;luse w;lh inhct i ~ ' i i  geclion 3 (ii o !  fi le 11;dian Stamp 
(Tamil Nadu Secol~d i l \ ~ n ~ ~ ~ l i l ~ : ~ i t )  Act, 1975 [ f i t ~ ~ r i l  Naciu Act M of 
1 975). 

'The w,,rds "~narkci value " were carlier sulrstit?rtr:d for the 
word "ca>nr~dcrati,)n " b? ,xi ion 10(~!,) o f  tile Iridiaq Stzn~p (TalGl 
Nadu Amendmen!) Act, 1 ';b7 (Tamil Nadu A(;( 24 of ! 967). 

- f 
4 '  



$958: T.N.  Act X17t7J T1~d;n~ St ntirp 8 19 
(Tamil Nadu d~irmzdtirorr) 

Description of ins~unzent . Proper stnnzp duty. 

119. CERTIFICATE C'R OTHER Thirty paise. 
DOCUMENT, evidencing the 
right or title of the .holder there- 
of, or any other pHson, either 
to.any shares, scrip or stock in 4 

or of any incorporated company 
or other body corporate or to 
become proprietor of shares, 
scrip or stock in or any such 
company or body. - 

120. CHARTER-PARTY, that 
is to say, any instrument (ex- 
cept an agreement for the hire 

' of a tugsteamer) whereby a 
vessel or some specified principal 

. part thezeof is let for the speci- 
fied purposes of the charterer 
whether it includes a penalty 

Five rupees. 

clause or not. 

[20-A. CHIT AGREEMENT, Om rupee fifty paise]'' 
that is an agreement relating to 
a chit as defined in cla!~ i e  (3) of 
section 2. of the Tamil Nadu 

' -chit Funds Act, "1961 (Tamil 
~ a d u  ~ c t  24 of 1961), if either 
such agreement is executed or 
the chit is conducted in the 
State of Tamil Nadu. ' 

__c-c. -c . - - -  - _ _ -  
___ ____ --- .* 

c- 

70-A were substitu!ed fur Ar ~cles 15 i n  20-Aas 4Articles 15  to -. 
in Tamil Nadu Act XIV of 1958 bj S ~ C ~ ~ O Q  6 (iv) of the 

Indian Stamp (Tami l Nzdo Amendmed, k t ,  19'75 (Tam11 Nadu Act 
24 of 1975). 

*par Article 20-A ~ubstittl ed in Tamil Nqi  u A c ~  X w  of 1958, 
the following hrt;cle was earlier substituted b!' sec!ic~~ 67 of the 
lmil NndLL Chit ~ ~ ~ 1 4 s  Act, 1961 (Tamil Nadir .\c', 24 of 1961)* 
642p-~, A chit agrccrnc~~t,  th? *!s One ri!pcc. 
'. an agrcen~ent re \:ltinf t3 a C$llt 

defined in cla,se (3) of ~ectlon - 
cf the Madras Chit F!- n d ~  Act, 
1961 if either such agreen~enf 1s . 
ex5C ited or hc chit is conduc~ed 
in the State of Madras. 

*he present Article 20-A WAS subs-ituted b> SeC : ion G (ivj of the 
s t m p  (lamil Nadu Amendment) Act, 1 975 (Tamil '*~Qu 

24 of 1915) I 



(iii) fils e~llritr 23 1.0 26, the following c.~tries shall be 
substituted, n~lrliely :-- 

"'L22. COMPOSITIO: : ---DEED, Thirty- five rupees . 
tkat is to say, any i! w m n t  
executed by a. tie bliir, ~'i;l~c~cby 
he coiiveys his pr lopr ty  !'or thu 
benefit of his credi tors, t:l- \;vhere- 
by paylnelit of a c;onq:t a:,i ti011 or 
dividend o JI their deb L:, is sccur- 
ed to the creditors, or whereby 
provision is made 170r t l~c  cop.- 
tinuance of the debtrx's busi- 
ness, under the supccvisiou of 
inspectors or under letters of 
licence, for the bene4.r. of his 
creditors. 

a[23. CONVEYANCE ( 3 s  defined 
by sectio~i 2 (LO)), ngt being a 
TRANSFER clmrgod or 
exemnted unocr No. ($2 - 

(a) of imruova ble propcrty Eight r upces fhr every 
situated within the Cities of Rs. 100 or part 
Madras and kladurai :ind thereof of ihe 
Municipal towns 01' ";oimba- lllarket value of 
tore, Salem alld i c i a  Lhe property which 
palli. is the subject matter 

of conveyance, 
-- - -.---- 

I Articles 22. to 26 wei.c: suhslituted by section 6 (v) tzf the 
India11 Stamp (Rimil Naili~ .4mcr;dmmt j Act, 1975 (%mil NaJu Act 
24 of 1975). 

=In Article 23, f o r  the u70rds, Letters an$ figuues '' where rhc anloutlt 
or value of the consideration f i b t  such conveyance as set fi~rch tlzereii~ 
di es nc t .exceed Ks. 50 ", thl: words, letters a r d  figures "wiicre the 
market value of the pmperty whiih is the subject matter ofcu~~veyancc 
docs not exceed Rs.. 50 " were substituted by scctiolt~ 10 (6) aF the 
lndlan Stamp Tan111 Nadu Amendment) Act, 1967 (Tamil Nadu 
Act 24 af 1967 \ . Far Article 23 as sa amended, I he follc~~\in& Article 
was substituted by section 3 of the Indian Stamp (Tarnil Nadu 
imendment) Act,11973 (Tamil Nadu Act 27 of 1973), which was 
:emed to have came in o force on the 1st July 1973 ;.-- 



Description of irrst:'un~ent. Proper stpnip c/zi t j9,  

(h)  of any other property . Six rupees for every 
Rs. "1(?0 or part P 

thereof of the 
market value of the 
property which is 
the subject matter of 
conveyance. - 

Explanation.-In the case of an instrument chi~rgeable, 
with the same duty as a conveyance under this i; chedule, 
such instrument shall be charged with duty,-- 

(a) at the rate specified ii, L:LZC~ (a) of this Article, 
if such instrument relates to immovable propert,y situated 
,ithi* the Cities of Madras and Madurai alld Municipal 
t ~ w n s  Of Coimbatore, Szlen~ and Tiruchirappalli ; and 

(b) at the rate specified in clause (b) of this Article, 
if such instrument relate$: to any other property. 

~&ption.-~ssig~unent of copyright under the 
Gopyright Act, 1957 (Central Act 14 of 1957), section 18. 
__C_ 

IC_- 

"2 3. CONVEY AN CE [as defined by section 2 (1 o)]; not beio g 
Transfer charged or exempted under No. 62- 

where the market value of the property Two rupees fifty paise. 
which is the subject matter of con- 
,cyana does not e ~ &  Rs. 50 ; b 

it exceeds Ps. 5 0 but does not Five rupees. 
exceed Rs. 100 ; 

where it exceeds RS. 100 but C I C ~ S  not Ten rupees. 
exceed Rs. 200 ; . . 

it exceeds Rs 200 but does not Fifteen rupees. 
exced Rs. 300 ; 

nhera it exceeds Rs 300 but does not Twenty rupees. 
exceed RS. 400 ; 

where it exceeds Rs. 400 but does not Twenty-five rupees, 
exceedR~. 500 ; 

where it excseds Rs. 500  but does not Thirty rupees. 
exceed RS - 600 J 

where it exceed~Rs. 600 but does not Thirty-five rupees. 
exceed Rs. 700 : 

where it exceeds Rs 700 but does not F~rty,rup~es. 
exceed Rs, 800 : 



k i l i a ~  1 Sk. amp [i958: T.N, Act XIV 
(Ttunil Nodu A ~ncnciw c ~ ~ t  j 

D~~soril,fio!r r ! /  iir.r/i.lmrcn l. l '~*o/~or  s iui j~j~ dl,{ i.1 % 

l24. COPY OR EXTRAC I', 
, Cer t ;tied to bc a true copy 

or extract by or by order of 
any public oCcwt and 12ot 
chargeable u~ider the law 
for the ti~llcbcin!: in Torcc 
relating to court 1'. 4 s- 

-- - - - --- - - -- ------- _I___. 
-.-_I_- 

where it exceeds Rs. 800 but does Forty-five ruphes. 
not exceed Rs. 900 : - - 

whereitexceeds Rs S%;but does Fifty rupees. 
not exceed Rs. 1,000. 

and for every Rs. 500 or part thercol Twenty-five rupees. 
in exces, ,f Rs. 1 ,COO; 

Assignment cf C~p!~:-i&it; under the Ct:.pyi.ighl Act, 1957 (.Central 
Act 14 of 1957), r)ecti,hii 18. 

For Articie 23 :.\ ao subs iiufcd. the following Artides was 
again substituted by ~ c c l i o ~ l  6 (v) of tho liidian St;:mp (T;,mil Nadu 
Amendment) Act, 1375 ('8';2m.il Nadr? Aci 2:i of I9751:-- 

- I 
"23. CONVEYANCI; j at; de511ed 

by section 2 (lo),] not being a 
TRANSFER charged or cx- 
empted unuer No, 6s-- 

where the miirkei val~ie of the Thl-ec rupces. 
property which is the siibject 
matter ef Conveyance does not 
e x w d  Rs. 50; 

where it exceeds Rs. 50, but does Six ritpees. 
not exceed Rs. 100 ; 

where it exceeds Rs. 100, 5 u t  does Twelve rt~pces. 
not exceed Rs. 200 ; 

where it exceeds Rs. 230, but does Eighteen rl:pees, 
not exceed Rs. 300 ; 

where it exceeds Rs- 3 0 3 ,  but does Twenty-Eve rupees. 
not exceed Rs. 400 ; 

where it exceeds Rs. 400, but does Thirty rupees, 
not exceed Rs, 5 )0 , 

where it exceeds P i. 5 ~ 0 ,  but docs Th irty-five rupees. 
not cxceed Ks, 600 ; 

where it excc~ds R4:. 69.1, but does Forty rupees. 
not exceed Rs. 703 ; 

where it e~ceeds Rs. 709, but does Forty-five rupees. 
not exceed Rs. so0 ; 

wheic it exceeds R s  800, but does Fifty rupees. 
not exceed Rc. 900 ; 

where it exceeds Rs. 930. but does Fifty-five rupees. 
nct'exccc,Ss Rs. I ,OZo ; 

and for every Rs. 500 (lr 172 rt tllerc Thirty ~ . ~ t ] ~ c e s .  
cf in excess cf Rr. 1 , # ) ! : O .  

- - -- .---.-- - - - - -  - *Articles 22 I;) 26 hcrl: a i i l :  iituted by scc 1 . m  6 (v) of the xu&& 
Stamp (Tamil Nalu P,~oen+lm~: . t )  Act: 1555 (T:lmjl Nndu Act 
of 1975). 



. . 
, D&c&r<p"@? og K:4,.3E2 :: +. p.jy<r P317? diq-. 

(i) if the oripjnzl Fa; not c-hi~gc- TKO T U W  fi@ @- 
able with duty, or if rht dilty 
with which it xas chargeable 
does not exceed one rupee ; 

(ii) in any other case . . Five rupl=es. 

Exemptions. 
(a)' Copy of any paper which a 

public officer is expressly requir- 
ed by la% to make or furnish :i 

- for record in any public office ? 
or for any public purpose. 

I 

f , t  

(b) Copy of. or extract from. any I 
I 

register relating 19 births. hap- 
4 

tisms. narnines. dedication5 
marriages, di\-urces. deatl~s or 

\ 

I . r' 
ti burials. 9 

, 

1[25. COUNTERPART OR 
DUPLICATE of any . instru- 
ment chargeable with duty arid 
in respect of which . - the proper 

(a) if the duty with whicll the 
ofiginal i nr trumer~t is charge- 
able does not exceed five rupees. 

The same duty as is 
' 

p:lyzble on the origi- 
nal. 

@) in any other case : . . . . . . . . Five rupees. 
C _ _ _ ~ _ C C - - -  ----- 

' Exemption,- Aqsigfiment c,f copyright under the Copyright 
197 (central Act 14 'sf 1 957). scction 18. " 

For the said AtIiclc 23 :IS sf> ~ u b ~ t ~ t l l t c d .  the present Article 
was p,gain suhiliillted by s:ctiun 3 (ii) of 1 he 1i:dii~n Stamp 
Nadu sgOn, Amen :.l;ant) ~ c t ,  1975 (Tainil ~ l d u  *c' W of 1975), 
whicl. w,;r deejncd to hav r c~iu. : ,:k 3 brce hc 1st August 1975. 

i gy  virtue of scc? io i14(4)(i)of the Tunil N a d . ~  Stamp (~nciease 
of Duiies) Act, 19 (,:, (Tamil   ad^ ~ c t  8 of 19'2) the Indian Stamp 
AC~,  1899 (cent m! AcL 11 of th^  1899) shall have eff ect as if for 
the " threc nlpces 

9. f i  ~h re- r-pecS y90cc~trr~ng in clause 
(,) and c1aus.e (1,) 01' hrticlc 25, the words,:' four rupees fifty naYe 
paise w and " F: )ur rupees f fly nqye paise h,rd respec ively been 

For Article 25 as so m.1 
difieLi, the present b.rticle was 

a 6 of the Indian Stamp (Tamil.NaU. 'sdbstituted, b J s&ti@n il  N'@u Ac1.24 of 1 975) . b f i d m e n t )  Act, 1 97 5 I T W  , . 



Counterpart of a, lease granted 
to a cu;.;tator when such kaso 
is exempted from duty.] 

l[26. CUSTOMS BONI) - - -  

(u) where the itmount (:OC'~ ~lo t  Tjle sallle duty as a 
exceed Rs 1,000, Hottomry Bond 

(No. 16) for such 

(b) in any other case : . . . . . . . . 'f'hirt y rulxsu.]" 

(iv) for entries 28 to 3C the following cntrics sllnll bc 
substituted, namely :- 

'2[28. DELIVERY ORDER IN 
RESPECT OF GOODS, that is 
to say, any illstrulnent ent;.lling 
any person thel-ein nan~ed, or 
his assiglis or the holder thereof 
to the delivery of a iy goods 
lying in any dock or port or in 
any warehouse in which goods 
are stored or deposited on rcnt 
or hire, or upon any wharf, such 
instrument being signed by or 
on behalf of theowner of sucll 
goods, upon the sale or t ranskr 
of the property thercin, when 

'. such goods exceed i n  miue 
t went y.rupees. 

29. DIVORCE Illsirurnen t oti that Fiw rupees.] 
is to say, any instrument by 
which any person effects the 
dissolution of his marriage, 

-"""' - , - - - -  'A*ic1cs 22 to 26 w w  ~ ~ k t  i t  utcd ijy ref ion 6 (V) of *$It: I~ tirn 
CTarnil Nadu Amendment) AC', 1 '175 (Tamil Nadu net 24 

a 975). 
' These Articles w e  Subrtitufl lbc-eArl icier 28 and 2Y by 

section 6 (vi) of the Indian ( T .  ..;* - - 975 (Tamil Nadu Act 24 of 197:j), ' ,  :%ddu Aneridmen;) ~ c t ~  



1958 : T.N. Act XIV] I;dirnl > fanfp (Taszil ?-in&( S25 
Ant endment) 

De,rc~$pt {on of irzs!l'zu?~crrt. Proper ,~t~,/ .up ~ I I I J ) .  

30. ENTRY AS AN' ADVOCATE b~ .e 

ATTORNEY .ON THE ROLL OF THE 
MADRAS HIGH COURT, under 
the Indian Bar Councils Act, 
'1 926 (Central, Act XXXVIII of' 
1926), or in exercisc cif powers 
conferred on such Court by 
Letters Patent or by the Legal 
Practitioners Act 1879 (Central 

' Act XVITI of' 1879)- 

(a) in the case of a n  Advocate. . Six hundred and 
twenty-fiveruyees, .. 
or if prt:viously 

t enrolled ; s an 
Attorney i n  the: ' 
same or any other 

s High Court, three. 
hundred and 8 :  

8 s 

twelve rupees fifty %. + 

i:Ti 
, naye paise. :, , 

i 
I! ,, 

C I 3, 

(b) in t he &se of a11 At 1 or ney . . Three l~undred and 
, 
I, 

twelve rupees fifty 1 
naye paise. 

* 

. Exc19 117 tio~zs. 

(a)  Entry as an Advocalc on thc roll 
orthe Madras Wig 11 C o u r t  whc11 
he has bee11 previously enrol lcd 
as a Vakil in the same High 
Court or as  an Advocate or 
Vakil in any other High Court. 

8 

(b) Entry as ao Attorney on the roll- 
of the Madras High Court when 
he has been previously enrolled 
as an Advocate or Vakil in the 
same High Cgwt or 2.s an 
:Advocate, Vakil or Attorney in  
any other High . . Court. 



826 lndinrz Stan? p (To!i~il  N~rlr ,  [I958 . T.N. Act QVt 
*, 1 t~~cl l~Z'v/  C l 2 t )  .c 

Deycript ion clJ' i!z., r i*:rr~tclzr. . f ' i . r ,p~  .:i~:uip duzy. 
31. EXCHANGE OI:PROPERTY---[~ -; i u -  '['Tllc sarmdutyas a 

inent of. Co nve yaace (No. 
23) k r  a market 

4 value equal to the 
market value of 
t lac pr opr31-f y of 
gr mtcr value 
which is the sub- 
j;ct-matter of 
t:xcIlalagc*] 

32. FURTHER CIHARGE--TIIS"L~IM~:~~  t 
of,that is a0 say, any inr;?~.~ll~z(:n"i 
imposing a fulther ~ h a r g c  ( ~ n  
mortgaged property- 
@) when the origir~al hort  gage The same duty as a 

is one of the description Conveyance (No. 
referred to in clause (a) of 113) for a Z[market 
Article 40 (that is, with value] equal to I he 
possession) ; ;&mount of the 

f'urt her charge 
secilred by such 
i n~; i rurne~tt .  

(b) when s l~ck i~lortgagc is one 
oft  he dc xription refcrrcd to 
in claust: (b) of Art ic?~ 40' 
(that is, without posscsiion)-- 
(i) if at t hc . i i e  of execuiion The saine duty as a 
oft he insrrumcnt of furihcr Conveyance (No. 
charge possession of the 23) fbr a %[market 

w. property is given or agrtc;d value] equal to the 
to be given wider slich total amount of 
instruments ; the charge (in& 

cludi'ng the origi- 
nal mortgage and 
any further charge 
ali cad y made), less 
the +uty already 
paid on such 
o r  ii;inr?l rnnrtgF,ge 
ti !i 4.f f t t ~  ttlcl. 
c:!l;i!.ge. 

. - __ -.-___ _ --.- - --- _ -  -. . I- _ _  . - _ _  -----, 
I This entry wac substiiutec! f . 2 ~  th tlri!;;e. 1 c.++ : y  by section 

lo(c) of i be I:ldin17 S;;1 :ril~p (Tarnil h!.ttlc I' ~~t.:;~!inci~t) Act. 1967 
(Tamil Nadi; 1'-,1(;1 2'1. c + ,  r 'jC7). 

2 These words wci i: :;ubi tilute:! ;'(if .h., w '!'(! '"cl;nsitlc1.aticj11'' 
by section 10((a) o i   he Xilc!.ian Stamp ('I':;mll N;icici Amiidmeni) 
Act, 1967 (Tamil Nadu Act 24 of' 1967). 



19s : T N .  Act XIV] Indian S tamp (Tatijil Nadu 827 
Amendment) 

~ ~ ~ ~ , * i p f i o n  of i l l ~ t ~ ~ i f l ( ' n t .  PP ope i4 st tltllp d ~l i y . 
(ii) if posscssi(.n is not SO The same du ty  a?, a 

. . given. n ) Boitcbmry Boi~d 
. -(No. 1 6 )  for : he 

amodni of  he 
further charge 
sccu~ed by such 
instrumcni . 

33. Gl~~--Insirumcnt of, net  being '[The ram,: dui y as a 
a s ~ , t l ~ - n ~ c n t  (Nc!. 58), or Will Canveyanc~ (No. 
QT Tran~f'r (No. 62). 23) ii'r ~narkct 

value cqL,al 10 
i h~ market valuc 

- .  oi' I l ~ e  prcpir'iy 
which is the 
si!blcc,-m;tt:r of 
$ 2  .] 

34. INDEMNI~IY BOYD . . . . ?he same duty as a 
Secririty Bond 
(No. 37) for the 
same amount; 

35. LEASE, including an under-lease , 

or sub-lease and any agreement 
to let or sublet-- 
(a) where by such lease the rent 

is fixed and no premium is 
paid or delivered- 
(i) where the lease purports The same duty as a 

to be for a term of less than Bottomry Bond 
one year ; (no. 16). foi * the 

* whale amount 
payable or 

I deliverable under 
, . 

* ,: such lease. 
, , (ii) where the lease purports The same duty as a 

f 

- - to be-for a term of not less Bottomry Bond . 
. than one year, but not (No. 16) for the 

more'than five years ; amount or value 
of the average 1 '.- 
annual rent 
reserved. 

__b___.__ --- __-__ _ ___- . _--- 
' ~ h i s  entry was subrdituted f o ~  t:;c original eilfry by section 10(e) 

of the Indian Stan~p  -(Tamil Nadrz Amendment) Act, 1957 (Tarqit 
Nadr Act 24 of 1967). 



528 ? n c ~ ~ ~ ~ : ~ ~ i u i ~ r ~ v ( r n r n ~ ~  Narlri 11958: T.N.Act XIV 
/,f 1 ;e/k/t?io/?/) , 

(hi) where the ]case purports The same duty as a 
t o  be lbr 1 te'r~n exceeding i:onvcyauce (No. 
live yearsand n to exceect- 23) for a '[market 
ing ten years ; value] equal to 

the amount or 
viilue of . the 
average annual 
rent reserved, 

(iv) where the lease purports The same duty as a 
to be for a term exceeding Conveyance (No. 
ten years, bat not exceeding 23) for a l[market 
twenty yr:ars ; value] equal to 

t&ce the amount 
or value of the 

P average allnuril I 

rent reserved. . 
(v) where the lease purports The salile duty as a 

to be for a term exceeding Conveyance (No. 
twenty years, hut not 23) for a '[market 
exceeding thirty years ; value] equal to 

three times the 
amount or value 
of the average 
a nrzuai rent 
rcse -tred. 

(vi) where the lcasc purports The saine duty as a 
to be for a term exceeding Con veysnce (No. 
thirty years, but not ... ' 3 )  for n '(market 
exceeding or1 e h 11 ncireti v:~ luc]  eclurli to 
years : i our 1 irncs the 

i ~ m o u n t  or value 
of the average 
ttnnua2 renl 
reserved. 

------- -- - - I  - 
'These words were subslituted for the word "con sidemt ion by section lO(n of the I n d i ~ r  Sldmp (Tamil Nrdu Amendment) ~ c t ,  

1967 (Tamil Nadu lzcr ?? r f '  I 967.) 
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19% : ,*;N. ~ c t   XI^] fndI'azi ~tomp.(Tdmil Na~lu 829 
Amendme f i t )  

Description of instrument. Proper stainp duty. 

(vii) where the lease purports The same duty as a 
, to be for a term exceeding Conveyance (No. 

one hundred pars o t  in 23) for a '[market 
perpetuity ; value] equal to 

one-sixth of thc 
whole arnou~zt of 
rents \vhich would 
be paid or deli- 
vered in respect. 
of ibr: f i s t  fifty 
years of the lease. 

(viii) where the 
not purport to 
definite term ; 

lease does 
be for ally 

(b)  where the lease is grdnted 
,for.a fine or premium, ot for 
money advailced and where 
no rent is reserved ; 

The same duty as a 
Conveyance (N ob 
23) for a l[market 
value] equal '0 
three times the 
amount or value 
of the average 
annual rent which 
would be paid 
or dclivcred for 
the first ten years 
if the lease con- 
tinued so long. 

Thc saim duty as :L 
Con.veyancc (Nc . 

23) f f ~ r  ;L [market 
value] equal to 
the amount or 
valtic 01. sucl~ fine . 
or premiuln or 
advaltcc as set 
fort11 in thc Icase. 

_ -__I__ ______ _--- ------  . 
r rhcsc  words werc sltbstilutcd thc word " consi~krati(~n " by 
UV 

section 1 a/) of the Indian Stamp (Tam11 Nadu Amendment) Act9 - I 

1.967 (Tamil Nadu Act 2.4 of 1967.) 3 

' * @ 
1 



830 Indian Stcliizp (Tamil Nudu [I958 : T.N. Act XIV 
A myndlnen!) 

Des:ription of in,strument. Proper sraa~p duty. 
(c) where the lease is granted The same duty as a 

for a fine or premium or for Conveyance (No. 
money advanced in addition 23) for a l[market# 
to rent rc served. value] equal to 

the amount or 
value of such fine' 
or premium or 
advance as set 
forth in the 
lease, in addition 
to the duty which 
would have been 
payable on such 
lease, i f  no fine 
or premium or 
advance had been 
paid or delivered ; 

Provided that, in any 
casc when an 
agreement to lease 
is stamped with 
t11c ad valorem 
ramp required 
far a lease, and a 
lease in pursuance 
of such agree- 
ment is subse- 
y uently . executed 
the duty on such 
reasc: shall not ex- 
ceed 2ltwo rupees 
fifty paise.] 

I 

Lease executed in the case of a 
cultivator and for the purposes of 
cultivation (including, ct lease of - -..: 
trees for the protluctiorr of food 
or drink), without the payment or 
delivery of any  fine or premium, - - -- - ----- 

These words wcl-c eubstituted for the word "con ;ideration" by 
sect ion 10( f) oi the Jildiali Stamp (Carnil Nadu Amendment) Act, 
1967 (Tamil N a d f ~  Act 24 of 1967.) 

2 These w ~ r d s  wela; wbstituted for the worn '' One rupee fifty 
aye paise " by sectidcl 6(r.ii) of the Indian Stamp (Tamil Nadu 

ninendmenc) Act, 1975 (Tamil Nade Act 24 of l9i5.) 
4 



1958 : T.N. b Act - XI?] Indian Stamp 83 1 
(Tamil Nadu Amendment) 

. . 

Description of insrv~rr?zerzt. Proper starnp drlty. 

~ h c n  a definite ter 111 is f-:xpresset! 
and such term does not exceed 
one year, or when rhe average 
a~~nu.al rent reserved ' does not . 
exceed one hundred rupees. 

B 

E~p1aization.-Whcn I?. lessee under- 
takes to pay any recming charge, 
such as Government revenue, , ' 8  

the landlord's share of cesis ,  or 
th? owner's share rf  municipal 

. ' rates or taxes, which is by law . 
recoverable from the lessor, the. 
amount so agreed to be paid by 
the lessee shall be deemed to be 
part of the rent. 

lp6. LETTER OF ALLOTMENT ~ h i r t ~  paise.11 
OF SHARES in any company 
or proposed company, or in 
respect of any loan to be raised by 
any company or proposed com- 
pany* 

, * . (v) for entries 38 to 46, the following entries sh3,ll be 
substituted, namely :- 

, - 
' 2 38. LETTER OF LICENCE. Thirty-five rupees. 

that is .to say, a ~ l y  agreement bet- 
ween a debtor and his creditors 

- that the latter shall for a specified. 
time, suspend their claims and I, 

I* 
allow the debtor to carry on ' ': 
business at his o w n  discretion. IT I 

, I 
" 1 

2 39. MEMORANDUM OF I 

ASSOCIATION OF A COM- i 

PANY-- r; 
' 

(a) if accompanied by arliclcs of One 11u.ndl.eci rupees. 
association unc'er the Ccmpa- 

I 

I 

* nies Act, 1956 (Central Act I of - .  
1956) ; 

' - - , . - - -  -- ---.--- - _ - ---- __- _ ___-- 
1This Article was substituted by section 6 (viii) of the Indian Stamp, 

(Tamil Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 of 197). 
(i 

2Articlea 38'to 44 wcro substituted by section 6 (ix) of thc Indian 
Stamp (Tamil Nadr- Pn'cntlmcnt) Act, 1975 (Tamil NaJu Act 24 
ofs1975). ' :  . 



832 hzdintz Starup (Tamil Nadu p958 :T.N. Act )uv 
A~trendment). 

Descr ip t io t l~ ' I~s t ru l? ten t .  Propersto,;?pdzt~y. I 

I 
I 

( b )  if not so accompanied . . Two hundred and 
fifty rupees. 

EJ~t! l l l~t~On.  

Me~lzora I I ~  u in o 1 ~t ny i~ssociat io 11 xluI 
lbrn~zd. l'ur pi-olil aad regist crcd 
undcr tile Co~t~p:~nies Act, 1956 
(Central Act 1 o t' 1 956). 

40. MOKTGA(i.E J-3EE11, not 
being an A4;roellaent relatrug to 
Deposit oi' Title-deeds, Paw11 OL 
Pledge [No. 6}, Bottomry Bond 
(No. 16), Mortgage of a Crop 
(No. 41), Itcspondei~tia Ikjol~d 
(No . 56) or Security Bond (N c1.57).--.- 

1 

((I) wllcn posscssiun of ~ I I C  TIIC silnlc duty as 
property o I -  :!lly part of thc a collvcyiluce(Pro. 
I~.c)~-)L' I - (Y ~ o ~ ~ l p s i s c d  ill S U ~ I  23) f'or market 
dccd i s  given by tkc   nor tg~tgoi. value equal to the 
or agrced I c j  be given ; ii1~0~1nt sesured by 

strdt ctecd. 

(6) W~ICII ]10bs01hi0n is 11111 1 'h~  b~ilul(: d&ly 03 i) 

given or agrccd to be given Bottomry Bood 
as itforcsaid ; (No. 16) for tl.e 

amount ye~ured 
by s u ~ h  d,r=cd, 

E~plrnutiutl.-A 5l10stgi.igor ~ 1 x 0  givcb or 11as given to 
the mortgasee a pbwerwof-attorney to collect rents, or 
gives or ha3 ,:ven to the mortgagee ir lease, of the property 
inolrgaged or part tl~crcof, is deemed lo give posseasiotl 
thereof with.in the mcaififig of this arliclc ; 
I_ ---+I - 1.1 -.- ---- ----..- ------ -. . I- I- - _ _ _ --- -. 

1Articles 38 lo 44 welu bubstituted by wctioll 6 (ix) of tbe Xndiarz 
Stamp (Tamil Nadu An~t.~rdnneJ..t) Act, 1975 (Tamil Nadu Act 24 of 
1975). [The words "11-arkct value" were earlier substituted for the 
words "cons iderat ion'' by sectio~l 10 [g) of the Indian Stamp 
(Tamil Nadu Amendmerrt) Act, 1967 (Tamil Nadu Act 24 of 1967)*] 
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IAtscr*ipti~n 01' In.rtrumenl. Proper stamp duty. 

(c) whena calla tcral or auxiliary 
or additional or substituted 
security, or by way of further 
assurance for the above men- 
tioned pur7cse #here the I 

*31;r~ ,- -I e ,_,, .-..L'CI -.cgc~r*f? 

2s auj> S:&;:p2:  - 
for every sum secured not .  Two rupees fifty 

cxcced;t~g Rs. 1,000 ; pei se . 

(1) lnstrumeilt s eXeCut ed by per s c a s  taking cidvaiices 
under the Land lu~provement Loans Act, 1883 (Central' 

I 

Act XIX of 1883) or 1 he Agriculturists' Loans Act, 1884 
(Central Act: XI1 uf' ..8Y4), or. by their.' sureties a.s security 
for the r epilyulent of such advances. 

(2) Letter of' i~y~othecat io~l  a~compi inyin~ a bill of 
cx~hi~ngc. 

'J41* MORTGAGE OF. A CROP 
ikluding any instrumen$ 
evidencing an agreement to secure 
the repayment o f  a loan made 
upon any mortgage of e crop, 
whether thc crop is or is not in. 
c~istence i t  llzc time of the: 
mortgage- I 

(a) when the loafi i s  repayable 
not more than three months 
from the date of the instrument- 

I 

o r  every sum securdd not Fifty p~ ise. 
P s exceeding Rs. 2 0  ; 

and for every Rs. 200 or part Fift,y paise. 
t thereof secured in excess of 

P3.200 ; 
&.. . - * .  , 

iArticles 38 to 44 were: substituted by section G (ix) of the -Indian 
Stamp (Tad1 Madu Arn~endment) Act, 1975 (Tamil Nadu Act 24 of 

, , f 1975). . 
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Dejn+ipfion oj' instrument. Proper stamp duly. 

(b) when the loan is repayable 
more than three months, but 
not more than eighteen ma nths 
from the date ofthe instrument- 

for every sum secured not Olie rupee. 
exceeding Rs. 100 ; 

and for every Rs. 100 or part One rupee. 
thereof securcd in excess of 
Rs. 100. 

'42. NOTARlAL ACT, that is to Fivcrupees. 
say, any instnrmenl, endorsement, 
note, attestation, ~rtificata, or 
entry not being a I'rotest (No. 50) 
made or signed by a Notary Public 
in the executiorl of the dutics of 
his office, or by ally other persoil 
lawfully acting as a Notary Public. 

1 43. NOTE OR MEMORANDUM 
sent by a Broker or Agent to his 
principal intimating the purchase 
or sale oh ,;count of such princi- 
pal- 

(a) of any goods exceeding in One rupee. 
value twenty rupseo ; 

(b) of any stock or marketable Subject to a maxi- 
security exceeding in value mum of fifty 
twenty rupees. rupees forty paise 

I for every Rs. 10,000 
or part thereof 
of the value of 

c* 

- ---I_- 

IArticles 38 to 44 were substituted .by section qix) of the Indian 
Stamp (Tamil Nadu Amendment) Act, 1979 (Tamil Nadu Act 24 of 
1975). 
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Description of lnstruqtent . Proper stamp duty. 
44. NOTE OF PRO'J'EST BY Two rupees. 
THE MASTER OF A SHIP- 

45- PARTITION-Instn~rnent bf The same duty as a 
[as defined by section 2 (15)]- Botto~nr y Bond 

(No. l6);fbr the 
'.. amount of the 

value of the 
separated. slutre or 
shares of the 
property. 

XB.-The largest 
share r mainiug 
after the proper- 
ty is partitioned 
(or if' thero are 
two or more shares 
of equal value and 
not smaller than 
any of thz other 
shares, then one 
of such equal 
shares) shall be 
deemed to be 
that from which 
the other. shares 
are separated : 

Provided always 
that- 
(a) when an 

instrument of 
partitiou con- 
taining an 
hgr ecn~c nt 10 
divide property 
in several? by is 
executed and 
partiti011 is 
effc:ctcd in 
pursuansa of 
such agreement, 
the duty charge- 
able upon tho 

(Articles 38 to 44 were substituted by section 6 (ix) of the Indian 
t Stamp (Tatnil Nadu Amendment) Act; 1975 (Tamil Nadu Act 24 or 

1975). 
125-3-53~ 

b 
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( , ra1~i l  Nudu A ~ ~ ~ w ~ I I I  M 1 )  

Descripl iorr f.?f l l itstrut~enl. Propcr stam .dllty. 

Jj. ~ ~ ~ ~ ~ I ~ l O N - I n s t r u ~ ~ e ~ t o f L a s  i~latrumenteEed- 
defined by sact ion 2 (iS)]--conf- 

I 

but shall not 
be less than . 

Reve~lue Settle- 

the full assess- 
ment or is an 

" 

-*iW-- .- 
1 These i.~o;vls were substituted l'or the 

~ d y e  ptise" hy section 6 (x) of the indian 
Amendment) Act. 1975 (Tamil Nadu Acl 24 01' 

2This clallzc ivas substituted for clau 
,)f the Jirciia~x St;imp (Tanlil Natlir Amcntlm 
Nadu Act 24 of 1967). 

8 These words were subslituled for the 
Tamil Nadu Adaptation of Laws Order, 1 
Taitlil Nadu Ad:\~tittion of Uws  (Second A 

.- 



4 3. PARTIT~ON-I~S I r ume#i 1 t u f [As 
defined by section 2 (1 5)];csnt. 

(c) where 3 final 
ord& for 
effecting a 
partition passed 
by any Revenue 
authority or 
any civil court, 
or an award by 
an arbitrator 
directing a 
partition is 
stamped with 
thk stamp 
required fbr an 
instrument of 
partition and 
an instrument 
of partition in 
bursuance of 
iuch order or 
award is sub- 
sequ ently exe- 
cuted, the duty 
on such instru- 
ment shall nct 
exceed l[two 
rupees fifty 
paise]. 

A. instrument of- 

'a)  where the capital of the Twenty rupees. 
prtnership does not 
exceed Rs. 500 ; 

(b) in any other case Sixtyfive rupees. -- -. -_ _- --- 
I These words were substituted for the words "one rupee fifty 

naye paise y9  by section 6 (x) of the Indian Stamp (Tamil Nadu Amend- 
,en,) ~ c t ,  1975 (Tamil Nadu Act 24 of 1975). 

2 This Article was substituted by section 6 (xi) of the Indian Stamp 
(Tamil Nadv Amendment) Act, 1975 (Tamil Nadu An '24 of 1979. 
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Descrip f iow inst runlenl. Pfoper rlamp duty. 
B. Dissolution of ." * .  Thirty-five rupees.]" 

(vi) for entry 48, the following entry shall be sub- 
stituted, namely :-- 
" '148. "9 W BR-OF-ATTORNEY 

4s defined b y  t<ec;ion 2 (21) not 
being a Proxy- 
(a) w hcn oxcc~ilcd for thc - sole One rupee fifty paise. 

purposc 01' jxo~ilring the regis- 
tration of cnc, or more docu- 
ments in relcltion to a single 
transactiori r for admittii~g 
execution of one or more 
such docu~nents ; 

(b)  when authorising one person Two rupees fifty 
or more to act in a single trans- paise. 
action other than the case men- 
tioned in clause (a) ; 

I 

(c) when authorising not more Twenty rupees. 
than five persons to act jointly 
and severally iiz more than one 
transaction or generally ; 

( d )  when aul horising more than Thirty-five rupees. 
five but not more than ten 
persons to act jointly and 
severally in aore  than one 
transaction or generally ; 

(e) when given for consideration- The same duty as a 
and authorising the attorney to Conveyance (No. 
sell any immovable property ; 23) for the market 

value equal to tbo 
amount of the 
consideration. 

- -- .- 
I This Article was sabstituted by section 6 (xii) of the Indian 

Stamp (Tarnil Naciu Alncndment) Act, 1375 (Tamil Nadu Act 24 of 
1975). Earlier tile fo!lowicg entry was substituted for the oridnai 
entry in the second coIu~nn of clause (e) by scctiatl 10 (i) of the Indian 
Stamp (.Tamil Nadu .imerrdment) Act, 1967 (Tan~il Nadu Act 24 
of 1967) :-- 

'"b Same duty 3s 3 conveyance (No. 23)  for a market value 
equal to the amounf oi' $ 1 : ~  i:onsideriitiv!~.'" 
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Description of instrument. Proper stamp duty. 
(f) in any other case ... ... Three rupees fifty 

paise for each pep 
C son .e authorised. 

N.B.-The term 
" registration " 
includes every 
operation inci- 
dental to regis- 
tration under the 
Registration Act, 
1908 (Central Act 
XVI of 1908). 

k 
r 

1: . Explanation.--For the purposes of. this artic' e, more 
p persons than one when belonging to the same firm shall be 
@ B:" deemed to be one ps:scn.]" 

(vii) for entries 50 and 51, the following entries shall . 
be substituted, namely :-- 

P C  l[50. PROTEST OF BILL OR Three rupees. 
NOTE, that is to say, any declara- 
tion in writing made by a Notary 
Public, or other person lawfully 
acting as such, attesting the 
dishonour of a bill of exchange ,or 

. 

promissory note. 

51. PROTEST BY THE MASTER Three rupees.]" 
OF A SHIP, that is to say, .any 
declaration of the particulars of 
her voyage drawn by him with a 
view to the adjustment of losses , 

. or the calculation of averages, 
and every declaration in writing , 
made by him against the char- 
terers' or the consignees for not 
loading or unloading the ship, 
when such declaration is attested 
or certified by 'a Notary Public or 
other person lawfully acting as 
such. 

--.- -. . . 
*These Articles were substituted by section 6 (xiii) of the Indian 

Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu ?Act 24 
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&script ;'orl @f irtstrtm!enl. &oprr $ramp duv. 
B. Dissolution o!' . . . 'Thirty-five rupees.]'' 

(vi) for entry 48, the following entry shall be sub- 
stituted, namely :- 
" 1548. POWER-OF-ATTORNEY 

as defined by section 2 (21) not 
being a Proxy-- 
(a) when executed for the sole One rupee fifty paise. 

purpose of procuring the regis- 
tration of one or more docu- 
ments in relation to a single 
transaction or for admitting 
execution of one or more" 
such docur aents ; 

(b) when authorising one person Two rupees fifty 
or more to act in a single trans- paise. 
action other than the case men- 
tioned in clause (a) ; 

r) 

(c) when authorising not more Twenty rupees. 
than five persons to act jointly 
and severally rn more than one 
transaction or generally ; 

(d) when authorising more than Thirty-five rupees. 
five but not rr3ore than ten 
persons to act jointly and 
severally in mare than one 
transaction or generally ; 

(e) when given Tor consideration - The same duty as a 
andauthorisingtheattorneyto Conveyance (No. 
sell any irnmova ble property ; 23) for the market 

value equal to the 
amcrexnt of the 
~~~n~iJerat ion.  

- , -- --- , -. 
This Article wa:: stibstituted by seclior~ 6 (xii) of the Indian 

Stamp (Tarnil Nadti Alnel~dnient) Act, 1975 (Tamil Nadu Act 24 of 
1975). Earlier the following entry was substituted for the original 
entry in the second col14mn of clause (e) by section 10 (i) of the Indian 
Stamp (Tamil Natlu An-nendment) Act, 1967 (l'i~nlil Nadu Act 24 
of 1967) :- 

"The same duty ns a conveyance (No. 23) for a market value 
equal to the anlount e . ~ f  r I:: i:omideration." 
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J _ -  *; ;-CAN 4 / - -- . - - - -  
, e d * ,.-- -? -< -- s- 2 -  
e ;--- - - -; r, ' ------ye &3-< - 

,XiLiP*k 4 *--- .A - 
reless j i  pr~videii f < i  b j  b e d 3 2  

23-A) where by a perm" renounces 
claim upon another person or 

o,ga:a,nst any specified p.opcrt~ *-- 

(a) if the amount or value of the The same July as n 
daim does not exceed R s  1 ,GO0 ; Bottolnry Bond 

N o .  16) for such 
imount- or value 
as set fort11 in the 

56, ~sPONDENTIA BOND. The same duty as a 
that is to say, any instrument sec~l- Bottomry Bend 

- ring a loan on the cargo laden or (No. 16) Lor the 
to be 1.ldeb on board a ship and amount of the 
m&oprepayme" contingenton 10ansc~:ured. 
the of the cargo at the Port 
of destination. 

2157. SECURITY BOND OR 
MORTGAGE DEED executed 
by way of security fx the due 
executioi; of an oltfice, to 
,mount for money or other Pro- 
perty received by virtue tbereof, 

---- 
I This ArdGle am̂ . substituted by section 6 (xiV) of the Indian Stamp 

 mil Nadu Amendment) Act* 1975 (Tamil Nadu Act 24 of 1975). 
n k.icls 57 ,and 58 \Yere substituted for Articles 57 and 58 by 

qdiao St amp (Tamil Nadu Amendment) Act. 
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Description of instrument. ' Proper stamp duty. 

cr executed by a, surety to secure 
the due performance of a con- 
tract- 

(a) when the amount secured The same duty as a 
does not exceed Rs. 1,000; Bottomry Bond 

(No. 46) for the 
amount secured. 

(b) in any othcr ccr se -. - Twent y-five rupees. 

Exemptions. 

Bond or other instrument, when 
executed- 

(a) by any person for the purpose 
4 of guaranteeing that the local 

(I income derived from private 
subscriptions to a charitable 
dispensary or hcspdel, or any 
other object of public utility, 
shall not be less thn.1 a specified 
sum per mcnsem ; 

(b) executed by persons taking 
advances under I,hc h n c t  Im- 
proGerne11t Loans Act, 1883 
(Central Act XIX of 1883), or 
the Agriculturist ' Loans Act, 
1884 (Central Act XU o f  1884); 
or by their sureties, as security 
for the repayrnc~it of such 
adva~ices ; 

(c) executed by olficcrs *of the 
Government or. their sureties to 
secure the due exoc~~tion of an 

I 

office or the due acc,,unting for 
money or other property recei- 
ved by virtue therebf. 

w 

- 
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Description of instrument. Proper stamp duty. 

158. SETTLEMENT- 
(a) Ins-tmment of (including a The same duty !as a 

deed of dower). ,4 Bottomry Bond 
., (No. 16) for a sum 

equal to the 
amount or value 
of the property 
scttled as set forth 
in such settlement : 

PI ovide, 1 that, where 
a11 agreement to 
settle is stamped 
wibh the stamp 
required for an 
instrument of 
settlement and 
a n  instrument of 
settlement in 
pursuance of such . 

agreement is sub- 
sequently execu- 
ted, the duty on 
such instrument 
shall not exceed 
two rupees fifty 
paise. 

Exemption.- 
Deed of dower executed on the occa- 

sion of a marriage between Mu- 
hammadans. 
(b) Revocation of The same-duty as a 

Bottomry Bond 
(No. 16) for a sum 
equal to the ' 

amount or value 
of the . property 
concerned, as set 
for? h in the inst- . 
ru r lent ~f Re-. 
vocation, but not 
exceeding fifty 
rupees. -- 

i Articles 57 and 58 were substit~~ted for.Articles 57 and 58 by 
section 6 of the It~dian Stamp (Tamil Nadu Amendment) Am, 
1975 (Tamil Nadu Act 24 of 1975). 
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Descriptim of itzstt ~rmenl. Propet .rtrruip Jzrty. 
t 59. SHARE WARRANTS' to 1wine rupees COI* 

bearer issuedundertheCompa- everyRs.100 01. 

nies Ad, 1956 (Central Act I of part thereof of  the 
, 1956). nominal amount 

of the shares 
specified in tL 
warraml .I 

b Exemptions. 

Share warrarit when issued by u corn-. 
pany in pursuance of the Compa- 
nies Act, 1956 (Central Act 1 of 
1956), to have effect only ugou 
payment, cis coinpositidn for that 
duty, to the Collector o f  Stamp- 
revenue of- 
(a)  One-mda-half per ai;ntum of 

the whole subscribed capita l o f  
the compalzy ; or. 

(b) if any company which has psid 
the said duty or GO ilrpc:ci t ion in 
full, subseque~tly ;is:,ues an 
aadition,to its su bsc~ rb:d capital 
one-and-a-half per r = e  nt urn of 

. the additional capital' st., issued. 

360. SHIPPING-O~~~J:  f i ~ ~ ~ x r e l a -  Fifleen ptiisc* 
:ing to the conveyaiic~; oI'trorld . c s 031 
board of any vcsseI. 
C -------- - ------. r . ,".. ---*---..- 

1 This entry was suSslitittcd by section 3(jv) ol'the Indian Stanlp 
(Tamil Naciu Secona kmen~lment) Act, 137.5 (Tamil Nadu 
Act 40 of 1975), which was deemed tc have come 
into force on thc l.;t h~ugii~r: 1075. f70r tha ~?crr.J "consideration" 
occurriilg in the cbrigin al cl-I t ry t hc words ~ ~ r n u r k e t  ~:if~,c" LyOrc: 
earlier substituted by ::et:tlon 10 (kt of the Indian Stamp (Tamit Nadu 
Amendment) Act, 1957 .(,pfamil P',idu Act 24 of 1957). 

2 Articles 60 ancl ail were SLI b4tituted by section 6 (xvi) ctf the 
Indian Stamp (Tamil Narltr Amcndirtcnt) Act, 1975 flatnil Nadu AGI 
24 of -1975). 

[By virtrte ot ~ ~ ; G I & ) I I  4 4 )  [ I  I J {jf'! iic 'I'iiinil N a d t i  S!:~tijp t l~tcfczi~; * 
nf Duties) Ac;, 15 6 2  ( 'r?.~;.:  '*?*! it.+ t r , !  l ' j f ' ,?,  2 - I cjt,2.i "$;:ff,j: 

j [ A  9 1 ' 2'; + , !hcv: r;,({;, : T . * 4 - +  ,re+;,: 

a.;c- -. , . + :  - % . - . -I .. 
i-.-* - -. w'. .. - ' - - .. - a *- - *' . . *-:'ilf-,* .<-* * ;  ',/ *.n 

..7 - - - 
* --e 1 $re' * r5:, vrc A - ,  L.- x h  6 - ' r , " * >  * l > * . f A  

..L.D:? ,:----r-ri a - 
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' ( T Q I ~ z ~ ~  Nadu Arnendnzent). 

. Descrfpi7ojt of' inst rattlenl. Pr( ,pcs  .\ l a ~ p  duty., 

161. SURRENDER OF LEASE- 

(a) when the duty @ith which @ the Theduty with which 
lease is chargeable does not such lease is ckiar 
exceed twent y-five rupees; gea ble. 

(b)inanyol;hercase .. . . Twent y-live rupees,. i . 

Surrender of )ease, whe~l such lease I S  exempted fkolll 
duty-]" I 
. Ox) i l l  entry 62, fot cbduses (b), (c), ' ( I )  and te), the 

following clauses shall be subtituted, namely :-. - 

662[3[(b) of debentures being mar- Oae rupee for e v q  .. 
ketable securities whether the hundred rupees or part 
debenture is liable to duty or thereof for a consideray 
not, except debentures pro- lion equal to the face- 
vided fgt by section 8. amount of the deben- 

ture.] 
, -- - --- -- --- 

1 Articles 60 and 61 were substituted by seclioll O(xvi) of the 
Indian Stamp (Tamil Nadu Amendmenf) Act, 1975 (Tamil Nadu 
Act 24 of 1975). 

''These clauses werc substituted by section 6(xvii) of the Indian 
Stamp (Tamil Nirdu Amendment) Act, 1975 (Tamil Nndo Act 24 of 
1975). 
(By virtue of section (4) 4(iii) of ihc 'ramil Nadu Stamp. (lucueasc 

of Duties) 1962 (Tamil Nadu Act 8 of 1962) the Indian Stamp 
Ad, 1899 (Central Act L[ of 1899) sbirll baa\ e effect as if for the words 
4 d  fifteen rupees '' aid " Fifteen rupees " occurrim in sub-clauses (i) 
and (ii) of clause (c), the words " twnety -two rupees fifty naye paise4* 
and "Twenty-two rupees fifty naye pzise " had respectively beell 
substituted.) 

s ~ h ~  followim ciause (b) was subsiitut ed for original clause (b) 
by sectinn ? d the Indian Stamp (T.~*mil Nadu Amendment) Act, 
1961 (Tamil Nadu AGL i~ uf 1961) :-- 

'((b) of debentures, being Scvonty-five naye , Paise 'for 
-ketable securities, whether every hundred rupee; or peat 
the debenture i s  liable to Puty or thereof fop a cons~de~atlon 
notot, except debentuers proaded £or equal to the face amount of 
by section 8 ; tbe debenture". 

The present clause (@ was again substituted by section G(XV$ 
the Indiarn Stamp (Tarn11 Nadu Amendment) Act, 1975 (Tamil 

Nadu Act 24 of 1975). 
- .  
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Description of imtrurnent. Proper stamp dwly. 

(c )  of any interest secured by a 
bond, mortgage deed or 
policy of insurance - 
(i) if the duty on such b ~ n d ,  The duty with which such 

mortgage deed or policy bo~ld, mostgage deed 
does not exceed twenty- or policy of lnsu~ance 
five rupees ; is chargeable. 

(ii) in any otl~er caw . . . . Tweuty-five rupees. 

( d )  of any property ucdei- the Thirty-five rupees. 
Administrators-General Act, 
1963 (Central Act 45 or' I9G3), 
sec~on 22 ; 

(e) of any trust-prope:rty from Twenty rupees or such 
one trustee to another trustee smaller amount as may 
or from a trustee to a beue- be chargeable under 
ficiar y . clauses (b) alld (c) of 

this article.]" 

(x) for entries 63, 54 and 65, the following entries 
. ahal bl: substituted, namely :- 

"63. TRANSFER op LEASE by way The sallle duty as a Con- 
, of assignment and not by way veyance (No. 23) for a 

of underwlease. ILmarket valuc] equal 
to the alaouilt of the 
consideratioil for the 
transfcr. 

Exemption. 

1 The transfer of any lcasc cxcinpt 1 from duty. 

?; 54. TRV3T- 
(a) DECLARATION OF--:){, The same duty  as a Bota 

orconcerning,any propcrty tomry Bond (No.16) 
when made by a n y  wriiirig for a sum equal to the 
not bzing a Will; amou n t or valtle c~ f the 

.-I ---- ----I_- -- -I---- --I------ *_______ 

1 ~ h t s e  words were substitutel :or the word "conrideration" by 
section 10 (1) of the Indian Stamp (Tamil Nadu Atl~entlmeat) Act, 
1967 (Tamil Nadu Act 24 sf' 1 (j(b7ja 

2 Articles 64 and 65 wcrc s~hsti tuted by section 6 (xviii) of the 
lndian Stamp (Tamil Nadu Amundnlmt) Act, 1975 (Tamil Nadu 
Act 24 of 1975). 
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Description of imt,*ument. P,.opei. stamp duty. 
I propzriy ~ o n ~ r n e d *  

as set forth in the 
instrument, but not 
exceeding sixty-seven 
rupees and fifty paise. 

(b) REVOCATION OF--of, The sarne duty as a Bot- 
or concerning, any propelty tomry Bond (No. 16) 
when made by any instrument for a sum equal to the 
other than a Will. amount or value of the 

property concerned, 
as set forth in. the. 
instrument, but not 
exceeding forty-five 
rupees. 

l65. WARRANT FOR GOODS, One rupee- fifty 
that is to say, any instrunient paise.1" 
evidencing the title of any 
person  herein named, or his 
assigns, or the holder thereof, 
to the property in any goods 
lying in or upon any dock, 
warehollse or wharf, such 
instrument being signed or 
certified by or on behalf of 
the person in whose cusiody 
such goods may b. 

16. Schedule I-A to the principal Act shall be omitted. omission ol 
Schedule 
I-A. 17. All references in any enactment 01- in any noti fa- cons~uct,~,, 

tion, rule or order under any e'nectrnetlt 03r in any contract, ef refemnce, 
deed or other instrument to any stamp duty payable under of Schedule 
Schedule I-A to the principal Act shall bc construed as 1-A* 
references to the stamp duty payable under Schedule I to 
the principal Act as amended by this Ast. 

18. The Madras Stamp(Amendment)i Act, 1922 (Madras Repeal and . 
~ c t  VI of 1922) and the Madras Stamp (1ncrt:asc nf Duties) saJingr. 
~ c t ,  1943 (Madrcs Act XVI of 1943), are hereby repealed 
as from the  omm men cement of this Act : - 

1 Attide$ 64 and 65 were substihlted by section 6 (xviii) of the 
Indian Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu 
Act 24 ofi 1975). 

_Till 



b 8  Irtdiuit .!it rr t rrp ;I g . 4 ~  : T.N. Act XXV 
(Tarnil Nu& Arnendme~gf j 

a , *fnr, 

Provided tha' seaion 8-A c% ciir L A  a13ij 13~du] General 
Clp,uses Act, 1891 (l[T~mil Nadu] Act I of  1891), shall 
apply as if section 4 of the Madras Gtnmp (Increase of 

- Duties) Act, 19.43 (Maeras Act XVI o f  1943) [directing 
that during the cont i~~,u,ua~~ce of the said Mrdras Act XV1 
~f 1943, the Indiar; Stamp Act, 1899 (Central Act I1 t f  
18991, shall h;:v: ~1feec;t as if it Wdd been amended in the 
:manner specified in the said sectiou. 43 had, expressly amen- 
ded the t ex2 of the %:kid Central Act 311 af 1899, 

r 
Sxtension of 19. (I) Thc principal Act, as in force iminediilteiy 
Cenml Act before the commencement o f  this Act in thez[Btate of Tamil 

11 of 1899 Nadu] except in the transferred territory and in so far as 
it relates to matters with respect to which the State Legis- Ferred territary, 

of lature has power to make laws for the State and as amended 
reference, the by this Ace (hereinafter in this section referred to as the 

re~ea!of Central Act) is bereby extended to, and shall be in forc.: 
GOrrespond'llg in, the tramferred territory. law, etc.. 

(2) if immedia~ ely before the commencement of  tld s 
Act, these 1s in force i n  the transferred tcr.r. it~ry any law 
cmuqxm. i  i lig to t he Central Act, sac13 corrcspontli ng law 
shall stand repealed o I? such corn mencement. 

(3) T h s  rcpco! by sub-section (2) of any jaw col.~.cs- 
p o ~ ~ d  izag to t ht: Ccntr;4 Act in force i a  tllc trrnsfmed I i.rri- 
tory immetliately bclbrc the cornl~~eiiceruent o f t  his Act shall 
not affect-- 

(a) the pccviotis opeseration or any such iirw or any- 
thing dol~c or duly sugered thereunder, lu 

(b) a 11y right., privilege, oMiga lioil or liability 
ilcquired, accxued, or incurred undc- any F U C ~  f ~ w ,  ~r 

(c) atly penalty, ltorforfaiturt. or pu llishlncnt iz~~currcd 
in rospeet or any offeil~c committeti 2:gi i l lst  :tny such law, 
or 

(d) ally invest igatioo, legdl procecci iug, or remedy 
in respact of any such right, privilege, oblig:ation, liability, 
p:nslty, forfeitu~ e or pullishment as 8for~said ; 
- - - ---1-------- -.-- -- - *... -- -- *.-.-. --_ ." --.--_ 

4 These words were substituted for the word "Madrss" by the 
Tarnil Nadu Adaptatioo of Laws Order, 1969, iw mended by the 
Tamil Nadu Adicptatlo~i 'of UWS (Second Anendmeat) Or&, 
1969. 

8 This expressio~i 1 jar r ~ b r t i t u t e d  for the exl>r*o~siCn uStilte 
Madras" by the Tam.[ hadu Adaptatioo ol' Lav~r Orcler, 1 9 6 9 , a ~  
amended by the Tamil Nadu Adaptation o: La+vs (&fond 
Amendment) Order, 1969, , 

b 

- * - -- - ---- .; 
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n, legal proceeding or remedy may 
cr enforced and any sucll penalty, 

nt may be imposed as if this Act had 

6 

4. 

e provisions of sub-section (31, any 
y action taken including any appointment 
ade, notification, order, instruction or 

ection issued, rule, reguluion or form framed, certtficate 
effected under any such col-respon. 

eemsd to have been dofie or taken under 
provision of the Central Act 2nd shall 
ccordingly, unless and until sup~rs-d ed 

nyrhing done or aqy action taken under rhe Cen t r~1  

rpose of facilitating the appl i~ t i c~n  of 
he trznskrred territory, any c . ~ w t  or 

nsme t L i  CbA;:,:l Act with such 
t he substance as may 'az necessary 
e matter before the coilrt or other 

ce in the Central Act to a law which is 
nsferred territory shall, in relation to 
rued as a referznc~ to the consspon . 
ce in that territory- 

- (7) Any reference in any law which continws to be in 
cc &I the transferred territory after the commencement of 
s Act to any law repealed by sub-section (2) shall, in 

elation to that territory, bc construed as a reference to the 

lanation.-For the purpose bf this section, the ex- 
on 'transferred territory' shallmean the Kanyakumari 

and the Shencottah taluh of the Tirunelveli district. 
, 



Indian Stamp (Tamil Nadu I mendment) [I967 : T.N. Act 24 

'[TAMIL NADU] ACT No. 24 OF 1967? 

T H E  INDIAN STAMP ('[TAMIL NADU] 
&*I ENDMENT) ACT, 1967. 

[Received the ussent of the President on the 29th March 
1968, first published in the Fort St. George Gazette 
Extraordinary, on the 221id March 1968 (Vaisakha 2, 
1890).] 

An Act further to amend the Indian Stb!mp Act, 1899, in its 
applic ation to the [State of Tamil Nad~11. 

BE it enacted by the Legislature of the J[State of Tamil 
Nadu] in the Eighteenth Year o f  the Republic of India as 
folla ws :- 

Short title and 1. ( I )  This Act inay be called the Indian Stamp 
extent. (1 [Tamil Nadu]  Am2lldrnent) Act, 1967. 

(2) It extends to the whole of the 3[State of Tamil 
Nadu]. 

Su bstitutioo 
new section 
section 24, 

of 2. For section 24 of the Indian Stamp Act, 1899 
for (Central Act 11 of 1899) (hereinafter referred to as th: 

principal Act), i l ~ e  following section shall be substituted, 
Central Ad 11 namely :- 
of 1899. -24. How transfer of property subject to mortgage 

to be c1zarged.-Where property subject to a mortg ge is 
transferred to the mortgagee, he s b l l  be entitled to &duct 
from the duty payable on the transfer the amount of any 

I duty already paid in respect of the mortgage. 

Illustration. 
A lncrtgages a house to B for Rs. 5,000. A afterwards 

sells the house L O  B. The market value of the house at the 
time of sale is Rs. 10,000. Stamp duty Is payabk: on  
Rs. 10,000 less the amount of stamp duty already paid for 
rhe mortgage ". 
- --- 

tTl-~esc words were substituted for the word "Madras" by the 
Tzmit N:idu Adctptation of Lriws der, 1969, as amended by the 
ramit Ni~du Adeptation of La r (Szwnd Amendment) Order, 
1369. 

F 
%For Statcn~ent of Objects and Reasons, see Fort St. George 

Gazette Extraordi~ary, dated the 1 lth July 1967, Part IV- 
Section 3, pages 41-43, 

Whis expression was substituted for the expression "State of 
Mactras" by the Tamil Nadu Ajnptation of Laws Order, 
1g69,ns amended by the Tamil Nadu Adaptation of Laws (Second 
~n1endm::nt) Order, 1968. 
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n 25 of the principal. Act- Amendment of 
section 25, P 
Central Act Itq (a) in the opening paragiaph, the words "or where of 1899. 

csljideration for a conveyance is an annuity or other 
pq,rable period.ically", and "or the consideration for 
witveyance, as the case may be," shall be omitted; 

(b), the words "or conveyance" in the 
where they occur shall be omitted ; 

clause (c), the words "or conveyance" shall be 

ion 27 of the principal Act, after the woids A ~ ~ n d ~ ~ ~ ~ ~  
-''T'l~e consideratioil (if any)", the words section 27, 
t value" shall be inserted.. Central Act It 

of 1899- 

5. For section 28 of the principal Act, the following Substitution ot 
cti03 shall be substituted, namely :- new section fo 

section 28, 
Central Act 1;[ 

"ZS. Directiorz as to duty in case of certtain co~tveyan- of 1899. 

ces.---Xhere a sub-purchaser takes an actual conveyance 
interest of the person immediately selling t,o him, 
is chargeable with ad valorem duty in respect of the 
t value of the property which is the subject matter 

nd is duly stamped accordingly, any con- 
erwards made to him of t  he same property 

original seller shall be chargeable with a duty equal 
;vllich would be c6harpable on a conveyance for the 
value of the property which is the subject matter 

f cir;>veyance, or , lvl~ere such duty would exceed five 
up:, with a duty of five rupees.''* 

6. In section 33 of the prjncipal Act,-- Amenem2nl c 
section 33. 
Central t4: t 

(i). sub-section (1) shall be lettered as clause (a) of of 
at silb-section and after clause (a) a s  so lettered, the 
Uoa;cg clause sl~all be inserted, namely :- 

ithstanding anything contained in sec- 
~ t t  prejudice to the provisionsof clause@), 

fore ~vhvhom any instrument is brought under 
etermining the duty with which the instm 

meat is chargeable, shall, if it appears to him that such 
. instru~;~ent is not duly stamped, impound the same: 



Pr-ovided that aothing co~ltained in this c la l i i~  shall 
be deril~ed to authorise thc Collector to impoun~d any 
instrurlicl~ t which lzas ilot k e n  executed but is tjcc tlgilt 
to him ~jnder sectioil 31 for  detcr~nining the duty  with 
which the in;rxument is cil;irgertble or any institi:nent 
which I I ~  is authorised to elldorse under section 32,  '? ; 

(ii) in wb-section (2)- 

(a) for the words " every such person ", the \yards 
'' every such p a w n  and the Collector " shall be siibstittat- 
ed ; 

(O) for the words " caning befosc Ili111 ", the Y:sT(~.s 
'f c on~ i~ lg  or brought before lliln" sllall be substituizd. 

Amendment of 7. 111 sub-section (2) of section 45 of the principal Act, 
section 35, for the words " within three mo~lths of the order charging 

Act the same ", the words " within six months from the date of 1899. of payment " shall be substituted. 

hsertion of new 8. After section 47 of the principal Act, the follov~in,o 
' sectioe 474 in section shall be inserted,, namely :- 
..& @a&l Act 11 
of 1899, ,.. d . ,  " 47-A Instr~!i~etzts of coizveynnce, etc., zml;'cr.-valued 

* ' 1  , , .  I 
how to be rlml? 1c1ith.-(1) If the registering officer appointed 

8 " ,t' 
I . . under the Indian Registration Act, S908 (Central Act 

, 5% , I 

+ .  
-, ,,?, 

$3'1 of 1908) while registering ally instrumeilt of coovey- 
f t  a; ' . .  awe, exchange or gift has reasan to believe that the market 

value of the property which is the subject-matter of convey- 
.ante, exchange or gift has not been truly set forth in the 

c 

instrument, he may,' 'after registering such i~a t ruwl t ,  
refer. the sainr to the Collector for determination of the 
market value of such property and thz properdrtty paya- 
ble thereon. ,. + t I , 

(2) On receipt of a reference under sub-sention (1) 
the Collector shall, after gijring the parties 'a reaso~able 
opportunity of being heard and after holding an enquiry 
in such maunel, as may be pre:;oribt.d b j  rules m;~de under 
this Act, detel-lniiiz the lunlitet v r l ue  of the nroperty 
which is the subject-matter of con\,r:~anse, exc::2~:gs or 
oift aild the d u t j  as afo~.c.ni~l. Tile diflkrsnce. i: any, 3 

in the amount  u i  duty, shi i hc ;Trj,nble by tiid Ij,rson 
liable to pay the duty. 3 

(3) The Coliector m:ly rue ! ~?nm.  within I~;.o years 
from the dare of registratioi~ l i  m y  i.lstrurnent of ' c o t i ~ c ~ -  
ance, exchangz or grift not a i r e~dy  referred to hiin o3der 



. . 

?.,::'ilnicn: fG21. 
p;ir?ose or satisbins 1:irnY::li' a:- to the ~!)l.;p::t,lc, .::f . . -%rket value oi' tJ:e !,rcjl-~crty \rhich i \  i l l c  , i i p f z . ,  t . 

ttcr. nf c~ni/ey:.~iict*. cs. : i~~ 1 1 ~ 1 .  0 1 -  g i f t  and tllc 4iu:y s:i- .. ;: . . * 

(a) the Subordinate Judge, or if there nre i2:ol.e 



Exphzution.-For the purpose of this Act, market 
value of any property shall be estiiliated to be the price 
which. in the opinion of the Coillector ur the ac~elllate 
authority, as the (:a 
fetched - or fetch, if 

lse may be, sucli property 
sold .in ihe open market 

la have 
:e date 

of execution of the instrument of conveyance, exchange -: . A  --  

Substitution of 9. For s:ction 78 of the principal Act, the following 
new section section shall be substituted, namely :- 
.for section 78, 
+Central Act 11 
of 1399. 

" 78. Dzity or allowance to be rotrndcd 08 to the next 
."tg/zer mzrltiple of five paise.--If the total amount cf duty 
payable, or cf allowance to be made, under this Act is 
not a inultiple of f i ~ e  paise, the total amount shall be 
rounded off to the next higher multiple of five paise. ", 

,Amendment of 10. Tn Schedule I to the principal Act,- 
Schedule I, 
:Central Act 11 
* ~ f  1899. (a) in eLltrv 18, in clause (c), in the entries in the 

second cdlumn, ?or the word " co~sideration words 
" market value " shall be substituted ; 

%? 
3 

(b) in entry 23, for the words, letters and figures 
" where the amount or value of the consideration for such . 
conveyance as set forth therein does not exceed Rs. 50 ", ';9 
the ~ v u i d ~ ,  letters and figures " where the market value : 

of the property which 'is the subject-matter of conveyanct 
does not exceed Rs. 

(c) ill 

50 " shall be substituted ; 

entry 31, for the entries in the second colum 
the fol16wing shall be substituted, namely :- 

"The sane duty as a Conveyance (No. 23) for 
market value equal to the market value of the ~ r o ~ e r t  
of greater v a l ~ ~ e  ch is the subject-matter of 

(d)  in entry 32, in clause (a) and sub-clause 
clause (b), in the entries in the second column, fo 
word 'Cconsideration", tb words " market value'" 
$hall .be substituted 



ver it ( ~ C C U ~ S ,  the 
arket value " shall be substituted ; 

the encries in the 
ation ", the words 

et value " shall be substituted ; 

(h) in entry 45, for clause (b) of the proviso, the 
llowing clause shall be substituted, namely :- 

(i) in entry 48, in clause (e), for the e1:tries in the 
second column, the following shall be su5stituted, namely:- 

" The same duty as a Conveyailce (No. 23) for 
a market value equal to the amount of the colxsideration."; 

( j )  in entry 54, in clause (a), for the entries in the 
econd column, the follou7ing shall be substilLL r, : 

" The same duty as a Conveyance (No. 23) for 
a market value equal to the amount of such consideration 
as set forth in  the reconveyance. "; 

(k) in entry 59, in the entries in the second column. 
r the vrord " consideration ", the words" market value " 

hall be substituted; 

(1) in entry 63, in the entries iti the second column, 
for the word " consideration " in the first place it occurs, 
the words " market value" shall be substituted. 

--I___- 

r the word " Madras " by the 
der, 1969, as amended by the 
Second Amendment) Order, 

I 
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TAMIL NADU ACT NO. 10 OF 19'733. 

THE INDIAN STAMP (TAMIL NADU AMENDMENT) 
ACT, 1972. 

[Received the assent of the President on the 22nd February 
1973, jirst published in the Tamil Nadu Government 
Gazette Extraordinary on the 27th February, 1973 
(Masi 16, Parithapi, (2004-Thiruvalluvar Andu).] 

An Act further to amend the Indian Stamp Act, 1899, in 
its application to the State of Tamil Nadu. 

BE it enacted by the Legislature of the State of Tamil 
Nadu in the Twenty-third Year of the Republic of India 
2s follows :- 

1. (1) This Act may be called the Indian Stamp (Tamil :pCXgt. 
Nadu Amendment) Act, 1972. 

(2) It extends to the whole of the State of Tamil 
Nadu. 

2. In the Indian Stamp Act, 1899 (Central Act I1 of Insertion of 
1899), after section 64, the following section shall be inser- %'gtion 
ted, namely :- Central Act 

I1 of 1899. 
" 64-A. Recovery of amount of deJicit stump duty.-- 

(1) Where any person liable to pay duty under this Act 
is convicted of an offence under section 64, in respect of 
any instrument (not being an instrument specified in 
entry 91 of List I in the Seventh Schedule to the Consti- 
tution), the Magistrate shall, in addition to the punishment 
which may be imposed for such offence, recover summarily 
and pay over to the Collector, the amount of duty, if any, 
due under this Act from such person in respect of that 
instrument and the Collector shall thereupon certify by 
endorsement on that instrument that proper duty has 
been levied in respect thereof : 

Provided that if the person referred to in this sub- 
section has already paid any amount towards the duty 
payable under this Act in respect of the instrument in 
relation to which such person was convicted, the Magis- 
trate shall, recover only the difference in the amount of 
dutv. 

- 

* For Statemsnt of Objscts and Reasons, see Tarnil Nadu 
Government Gazette Extraordinary, dated the 4th Decelnber 1972, 
P$rt,IV-Section 3, Page 478. 



--- 
* NOW the Code ~i Criminal Pr~cldure,  1973 (Central Act 2 of 19741, 
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I TAMIL NADU ACT NO. 27 OF 1973l. 
THE INDIAN STAMP (TAMIL NADU AMENDMENT) 

ACT, 1973. 
[Received the assent of the Gove~nor on the 7th September 

1973, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 7th September 1973 (Avani 
23, Piramathisa (2004-Tirvalluuvar Andu) ).I 

An Act further to amend the Indian Stamp Act, 1899, in its 
application to the State of Tamil Nadu. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-fourth Year of the Republic of India as 
follows :- 

1. (1) This Act may be called the Indian Stamp (Tamil Short title, 
Nadu Amendment) Act, 1973. extent and 

commence- 
(2) It extends to the whole of the State of Tamil Nadu. ment. 
(3) I t  shall be deemed to have come into force on the 

1st July 1973. 
2. In section 3 of the Indian Stamp Act, 1899 (Central Amendment 

Act I1 of 1899) (hereinafter referred to as the principal ;%%; 
Act), after the second proviso, the following proviso shall Ad 11 of 
be inserted, namely :- 1899. 

"Provided also that any increase in the amount of 
duty chargeable under the Indian Stamp (Tamil Nadu 
Amendment) Act, 1973, shall not have the effect of increa- 
sing the duty payable in respect of instruments specified 
in clause (a) or clause (c) of this section and executed 
before the 1st July 1973 :" 

3. In Schedule I to the principal Act, for Article 23, $l$ze 
the following Article shall be substituted, namely :- Central Act rr' 23. CONVEYANCE [- s TI of lE99. 

defined by section 2 (lo)], 
not being a TRANSFER 
charged or exempted under 
NO. 62- 

(a) of immovable property Eight rupees for 
situated within the Cities every Rs. 100 or 
of Madras and Madurai and part thereof of the 
Municipal towns of market value of 
______I__--- 

For Statement of Objects and Reasons, see Tamil Nadu Govern- 
ment Gazette Extraordinary, dated the 3rd Allgust 1973, Part IV- 
Section 3, Pages 209-210. 

Article 23 in Schedule I to the Central Act I1 of 1899 as amended 
by Tam1 Nadu Act 27 of 1973 stood zs follows r cant\ 

125-10-17 
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Coimbatore, Salem and the property which 
Tiruchirappalli. is the subject matter 

of conveyance ; 

(b) of any other property. Six rupees for every 
Rs. 100 or part 
thereof of the 
market value of 
the property which 
is the subject matter 
of conveyance. 

Explanation.--In the case of an instrument chargeable 
with the same duty as a conveyance under this Schedule, 
such instrument shall be charged with duty,- 

(u) at the rate specified in clause (a) of this Article, 
if such instrument relates to immovable property situated 
within the Cities of Madras and Madurai and Municipal 
towns of Coimbatore, Salem and Tiruchirappalli ; and 

(b) at the rate specified in clause (b) of this Article, 
if such instrument relates to any other property. 

Exemption.-Assignment of copyright under the Copy- 
r~ght Act, 1957 (Central Act 14 of 1957), section 18".1 
,. 

a 

" 23. CONVEYANCE [as defined 
by section 2 (lo)], not being a 
T rans fa  charged or  exemptecl 
under No. 62- 

where the market v a l ~ e  of th pro- Two rupees 
perty whlch is the subject matter fifty paise. 
of conveyance does not exceed 
Rs. 50 ; 1 

where it exceeds Rs. 50 but does not Five rupees. 
exceed Rs. 100 ; 

where it exceeds Rs. 100 but c'oes not Ten rupees. 
exceed Rs. 200 ; I 

where it exceeds Rs. ZOO but does not difteen rupm.] 
exceed Rs. 300 ; 

where n exceeds Rs. 300 but does not Twenty r u m  
exceed Rs. 406 ; 

cont . 
1 
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where it exceeds Rs. 400 but does not Twenty-five rubees, 
ex& Rs. 500 ; 

where it exwds Rs. 500 but does not Thirty N-. 
exceed Rs. 600 ; 

where it exceeds Rs. 600 but does not Thirty-five r u p e ~ .  
exceed Rs. 700 ; 

where it exceeds &. 700 but does not Forty rupees. 
exceed Rs. 800 ; 

where it exceeds Rs. 800 but does not Forty-five rupee$. 
exceed Rs. 900 ; 

where it exceeds Rs. 900 but does not Fifty rtlpees. 
exceed Rs. 1,000; 

I and for every Rs. 500 or part thereof Twenty-five rupees. 
in excess of Rs. 1,000 ; 

Exemption 

I Assignment of copyright under the Copyright Aci, 1957 (@tr a I 
Act 14 of 1957), section 18;" 

~ For the said Article 23, the following Article was again substitutbd 
I by section 6 (v) of the Indian Stamp (Tamil Nadu Amendment) Act, 

1975 (Tamil Nadu Act 24 of 1975) :- 

"23. CONVEYANCE [as detined by 
section 2 (lo)], not being a TRANS- 
FER charged or exempted under 
NO. 62- 

where the market value of the pro- Three rupees. 
perty whlch is the subject matter of 
conveyance does not exceed Rs. 50; 

where it exceeds Rs. 50, but does not Six rupees. 
exceec' Rs. 100 ; 

where it exceeds Rs. 100, but does Twelve rupees. 
not exceed Rs. 200 ; 

where it exceeds Rs. 200, but does Eighteen rupees. 
not exceed Rs. 300 ; 

where it exceeds Rs. 300, but does Twenty-fiverupee@, 
not exceed Rs. 400; 

where it exceeds Rs. 400, but does Thirty rupees. 
not exceed Rs. 500 ; 

cont. 
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(Tamil N& Amendment) 

4. [The amendment made by this section has already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Stamp (Increase of Duties) Act, 1962 (Tamil Nadu 
d ~ t  8 Of 1962).] 

Repeal. 5. The Indian Stamp (Tamil Nadu Amendment) Ordi- 
nance, 1973 (Tamil Nadu Ordinance 3 of 1973), is hereby 
wpeald. 

whato it exodeds Rs. 500, but does Thirty-five rupees. 
nor mceed Rs. 600 ; 

where it exceeds Rs. 600, but does Forty rupees. 
nor exceed Rs. 700 ; 

where it exceeds Rs. 700, but does not Forty-five rupees. 
exceed Rs. 800 ; 

where it exceeds Rs. 800, but does Fifty rupees. 
not exceed Rs. 900 ; 

where it exceeds Rs. 900, but does Fifty-five rupees. 
not exceed Rs. 1,000 ; 

El?! 
and for every Rs. 500 or put  there- Thirty rupees. 

of in excess of Rs. 1,000. 

Exemption. 
I 

4ssigtunent of copyright un 1 er the 
Copyright Act, 1957 (Central Act 
14 of 1957), section 18." 

 or the said Article 23, the present Article was substitdtd by section 
3 (ii) of the Indian Stamp (Tamil Nadu Second Amendment) Act, 
1975 Uarnil Nadu Act 40 of 1975). 
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I TAMIL NADU ACT NO, 25 OF 4974** 

THE INDIAN STAMP (TAMIL NADU AMENDMENT) 
ACT, 1974. 

[Recefved the assent of the Governor on the 5th June 1974, 
first published in the Tamil Nadu Government 
Gezette Extraordinary on the 7th June 1974 (Vaikasi 
24, Anantha (2005-~iruvalluvar Andu)).] 

I An Act further to amend the Indian Stamp Act, 1899, in 
its application to the State of Tamil Nadu. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-fifth Year of the Republic of India as 
folIows :- 

Short title, 1. (1) This Act may be called the Indian S t a m p  (Tamil 
extent and Nadu Amendment) Act, 1974. 
eomrnence- 
ment. (2) It extends to the whole o f t  a e State of Tamil Nadu. 

(3) It shall come into force on such date as the 
State Government may, by notification, appoint. 

Amendment of 1. In sub-section (1) of section 23-A of the Indian Stamp 
section23-A* Act, 1899 (Central Act I1 of 1899) (hereinafter referred to as 

Act I1 the principal Act), for the expression "Article No. 5 (c)", of 1899. 
the expression "Article No. 5 (i)" shaIl be substituted. 

Amendment 3. In Schedule I to the principal Act, for Article 5, 
of Schedule I, the following Article shall be substituted, namely :- 
Central Act II 
of 1 899. 1/5. AGREEMENT OR MEMORANDUM OF AN 

AGREE ME^- 
(a) ifrelatingto thesale Om rupee. 

of a bill of exchange ; 
(b) if relating to the pur- Subject to a maximum of 

chase or sale of a fifty rupees, thirty paise for 
Government secu- every Rs. 10,000 or  
rity ; thereof, s f  the value o P"' the 

security at the time of its 
purchase or sale, as the case 
may be. - - 

*For Statemnt of Objects and Reasom, see Tamil Nadu Goverme~t Gszette 
&-ordinary, dated the 2lst March 1974, Part IV-Section 1, Paem 6162. 

1"fhio kti& war aubstitutad for the following Article 5 by section 6 (i) of the Indian 
srsarp p r a i l  Nadu AmeaQnent) Act, 1974 ('Tamil Nadu Act 24 of 1975):- 

I -coat, 
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'' 5. AGREEMENT OR MEMORANDUM OF AN AGREEMENT- 

(a) if relating to the sale of a bill of Sixty paise; 
exchange ; 

(b) if relating to the purchase or sale of a 
Government security; 

(c) if relating to the purchase or sale of 
shares, scripts, stocks, bonds, deben- 
tures, debenture stocks or any other 
marketable security of a like nature in 
or of any incorporated company or 
other body corporate- 

(i) when such agreement or memoran- 
dum of an agreement is with or 
through a member or between mem- 
bers of a Stock Exchange recognised 
under the Securities Contracts (Regu- 
lation) Act, 1956 (Central Act 42 of 
1956): 

(ii) in other cases; 

Subject to a maximum of forty-five 
rupees thirty paise for every Rs. 10,000 
or part thereof, of the value of the 
security at the time of its purchase or 

sale, as the case may be. 

Fifteen paise for every Rs. 2,500 or part 
thereof, of the value of the security at 
the time of its purchase or sale, as the 
case may b-. 

Forty paise for every Rs. 2,500 or part 
thereof, of the value of the security a t  
the time of its purchase or sale, as the 
case may be. 

(d) if relating to the purchase or sale of Twenty-five paise for every unit o i  
cotton including cotton pods or kapas transaction or part thereof. 
(unpinned cottGn); 

N.B.-The term "unit of transaction" 
means the quantity of cotton weighing 
approximately 4,500 kilograms. 

(e) if relating to the purchase or sale of (i) Ten paise for every unit of 10 kilo- 
bullion or specie; grams of silver or part thereof. 

(ii) Forty paise for every unit of 1 kilo- 
gram of gold or part thereof. 

(iii) Seventy-five paise for every unit of 
250 sovereigns or part thereof. 

(f) if relating to the purchase or sale of 
oilseeds- 
(i) Groundnuts; 1 Forty paise for every unit of 25 metric 
(ii) Linseed; tonnes or part thereof. 
(iii) Castor seed ; 
(iv) Cotton seed; 

(g) if relating to the purchase or sale of Ten paise for every Rs. 2,500 or part 
yarn of any kind, non-mineral oils or thereof of the value of yarn of any kind 
spices of any kind ; non-mineral oils or spices cf any kind. 

(h) if relating to the purchase or sale of Ten paise for every Rs. 2,500 or part 
Hydro-sulphite of Soda ; thereof of the value of Hydrosulphite 

of Soda. 
( f )  if not otherwise provided for; TWO rupees twenty-five paise. 

cont. 
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(c) if relating to the purchase 
or sele or shares, scripts, 
stocks, bonds, debentures, 
debenture stocks or  any 
other marketable security 
of a like nature in o r  of 
any incorporated company 
or other body corporate- 

(i) when such agrcement Fifteen paise for every Rs. 5500 or 
or memorandum of an part thereof, of the value of the 
agreement is with or security at the time of its pur- 
through a member or chase or sale, as the case may 
between niembers of a be. 
Stock Exchange recog- 
nized under the Securi- 
ties Contracts (Regula- 
tion) Act, 1956 (Central 
Act 42 of 1956); 

(ii) in other cases; Fifty paise for every Rs. 2,500 or 
part thereof, of the value of the 
security at the time of its pur- 
chase or sale, as the case may 
be. 

1 4  if relating to the purchase Thirty paise for every unit of 
or sale of cotton including transaction or part thereof. 
cotton pods or kapas (un- 
ginned cotton) ; I 

N.B.-The term "unit of transa- 
ction'' means the quantity of 
cotton weighing approximately 
4,500 kilograms. 

Exemptions. , 
I Agreement or memorandum of agreement- I 

(a) for or relating to the purchase or sale of hoods or merchandise exclusively, 
not being an agreement or memorandum of agreement chargeable under clause 
(d),clause (e), clause (f 1, clause (g) or clause ( h )  of this article or a note or 
memorandum chargeable under No. 43; 

I 
(6) made in the form of tenders to the Central aovernment for, or relating 

00 any loan . 
I 
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(e) if relating to the purchase (i) Ten paise for every unit of 10 
or sale of bullion or specie; kilogram of silver or part thereof. 

(ii) Fifty paise for every ufiit of 
one kilogram of gold or part 
thereof. 

(iii) One rupee for every unit of 
250 sovereigns or part thereof. 

(f) if relating to the pur- 
chase or sale of oilseeds-, 

(i) Groundnuts; 1 Fifty paise for every unit of 25 
(ii) Linseed ; ) metric tonnes or part thereof. 
(iii) Castor seed; I 
(iv) Cotton seed; j 

(g) if relating to the pur- Ten paise for every Rs. 2,500 or 
chase or sale of yarn part thereof of the value of yarn . 
of any kind, non-mineral of any kind, non-mineral oils or 
oils or spices of any kind; spices of any kind. 

(ti) if relating to the pur- Ten paise for every Rs. 2,500 or 
chase or sale of Hydro- part thereof of the value of 
sulphite of Soda ; Hydrosulphite of Soda. 

( i )  if not otherwise provided Two rupees fifty paise. 
for ; 

Exemptions. 

Agreement or memorandum of 
agreement- 

(a) for or relating to the pur- 
chase or sale of goods or 
merchandise exclusively, not 
being an agreement or memo- 
randum of agreement charge- 
able under clause (d), clause 
(e), clause (f ), clause (g) or 
clause (h) of this article or a 
note or memorandum charge- 
able under No. 43 1 

(b) made in the form of tenders 
to the Central Government 
for, or  relating to, any loan.] 

4. [The amendment made by  this section has already been incorpo- 
rated in the principal Act, namely, the Tamil Nadu Stamp ( [crease  
Duties) Act, 1962 (Tamil Nadu Act 8 of 1962). J 

125- 1 0 2 4 ~  
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TAMIL NADU ACT NO. 24 OF 1975.* 

THE INDIAN STAMP ( TAMIL NADU 
AMENDMENT) ACT, 1975. 

[Received the assent of the President on the 3rd July 1975, 
first published in the Tamil Nadu Government Gazette 
Extraordinary on the 10th July 1975 (Ani 26, Iratchasa I 
(2006-Tiruvalluvar Aandu)) .I 

An Act further toamend the Indian Stamp Act, 1899, 
in its application to the State of Tamil Nadu. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-sixth Year of the Republic of India as 
follows :- 

1. (I) This Act may be called the Indian Stamp (Tamil ::E,"t$ 
Nadu Amendment) Act, 1975. comman~b 

(2) It extends to the whole of the State of mcnf. 
Tamil Nadu. 

(3) It shall come into for ce on such date as the State 
Government may, by notification, appoint. 

2. In section 3 of the Indian Stamp Act, 1899 (Central Amendment 
Act JI of 1899) (hereinafter referred to as the principal ~~~~s 

Act), after the third proviso, the following proviso shall be II 1899. 
inserted, namely:- 

"Provided also that any increase in the amount of 
duty chargeable under the Indian Stamp (Tamil Nadu 
Amendment) Act, 1975, shallnot have the effect of increa- 
sing the duty payable in respect of instruments specified 
in clause (a) or clause (c) of this section and executed before 
the date of the commencement of that Act.". 

3. Section 3-AA of the principal Act shall be omitted. Omission of 
se,dion 3-AA. 
Central Act -' 
11 of 18%- 

4. In sub-section (1) of section 4 and in the proviso to Amendment 
section 6 of the principal Act, for the words "four rupees of swtions 4 
and fifty naye paise", the words "five rupees" shall be and 6, 
substituted. Central Act I1 of 1899. 

5. In  clause (c) ofthe proviso to sub-section (3)of section Amendment 
32, in clause (a) of the proviso to section 35,in sub-secticn of sections 
(1) of section 40 and in section 41, ofthe principal Act, for 32,35,40 
the words "forty naye paise", the words "fifty psise" and 411 
shall be substituted. 

Central Act - -. - I1 of 1899. 
* For Statement of Objects and Reasons, see Tamil Nadu 

Government Gazette Extraordinary, dated the 18th April 1975, 
Part IV-Section 1, Page 166. 



440 Indian Stamp 1 [ln9 : T.N. Act 24 
(Tamil Nadu A~endment) 

6. In Schedule I to tbe principal Act,- SoIwduL I, 
Central Act JJ 
of 1899, 1 1 

(i) for entries 1 to 10, the folloving entries shall 
be substituted, namely:- 

I 
66 1. ACKNOWLEDGEMENT of a Fifteen paisc. 

debt exceeding twenty rupeeb 
in amount or value, written or 
signed by, or on behalf of, a 
debtor in order to supply evi= 
dence of such debt in any book 1 
(other than a banker's pa%- 
book) or on a separate piece of 
paper when such book or paper 
is left in the creditor's posses- 
sion : Provided that such 
acknowledgement does not 
contain any promise to pay 
the debt or any stipulation to 
pay interest or to deliver any 
goods or other property, , 

2. ADMINISTRATION B O N ~  The same duty as a 
including a bond given under Bond (No. 15)for 
section 291 or section 375 of the the same amount. 
Indian Succession Act, 1925 
(Central Act XXXIX of 1925), I 
or section 6 of the Government 
Savings Banks Act, 1873 (Central 
Act V of 1873). 

3. ADOPTION-DEED, that is t G Thirty-five tupeeb. 
, say, any instrument (other than a 

will), recording an adoption, or 
, conferring or purporting to confer 

an authority to adopt. 

4. AFFIDAVIT, including an Five rupees. 
affirmation or declaration in the 
case of persons by law allowed to 
affirm or declare instead of 
swearing. 
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M Q v i t  or declaration in writing 
when made- 

(a) as a condition of enlistment 
under the Army Act, 1950 
(Central Act XLVI of 1950) ; 

(b) for the immediate purpose of 
being filed or used in any Court 
or before the officer of any 
Court ; or 

(c) for the sole purpose of enabling 
any person to receive any pen- 
sion or charitable allowance. 

S. AGREEMENT OR MEMO- 
RANDUM OF AN AGREE- 
MENT- 

(a) if relating to the sale of a bill of One rupee. 
exchange ; 

1 (b) if relating to the purchase or Subject to a maximum of fifty 
sale of a Government security ; rupees, thirty paise for every 

Rs. 10,000 or part thereof, of 
I the value of the security at 

the time of its purchase or sale, 
as the case may be. 

(c) if relating to the purchase or 
sale of shares, scrips, stocks, 
bonds, debentures, debenture 
stocks or any other marketable 
security of a like nature in or of 
any incofporated company or 
other body corporate- 

(i) when such agreement or me- Fifteen paise for every Rs. 2,508 
morandum of an agreement IS or part thereof, of the value of 
with or througha member or the security at the time of its 
between members of a Stock purchase or sale, as tho cuc 
Uchanp r m w  under may be. 
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the Securities Contracts (Re- 
gulation) Act, 1956 (Central 
Act 42 of 1956) ; 

(ii) in other cases; . . . . Fifty paise for every Rs. 2,500 or 
part thereof, of the value of the 
security at the time of its pur- 
chase or sale, as the case may 

be. I (d) if relating to the purchase or Thirty paise for every unit of 
sale of cotton including cotton transaction or part thereof. 
pods or kapas (unginned 
cotton) ; 

N.B.-The term " unit of tran- 
saction " means the quantity of 
cotton weighing approximately 
4,500 kilograms. 

(e) if relating to the purchase or (i) Ten paise for every unit of 10 
sale of bullion or specie ; kilograms of silver or part 

thereof. 
(ii) Fifty paise for every unit of 

one kilogram of gold or part 
thereof. 

(iii) One rupee for every unit of 
250 sovereigns or part thereof. 

(f) if relating to the purchase or 
sale of oilseeds- 

(i) Groundnuts ; . . 
(ii) Linseed ; . . . . 1 m y  pLse for every unit of 15 
(iii) Castor seed ; . . metric tonoes or part thereof. 
(iv) Cotton seed ; a .  J I 

(g) if relating to the purchase or Ten paise for every Rs. 2,500 or 
sale of yarn of any kind, non- part thereof of the value of 
mineral oils or spices of any yarn of any kind, non-mineral 
kind ; oils or spices of any kind. 

(h) if relating to the purchase or Ten paise for every Rs. 2,500 or 
sale of Hydro-sulphite of Soda; part thereof of the value of 

Hydro-sulphite of Soda. 

(i) if not otherwise provided for 
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Exemptions. 
Agreement or memorandum of 
agreement- 

(a) for or relating to the purchase 
or sale of goods or merchandise 
exclusively, not being an agree- 
ment or memorandum of agree- 
ment chargeable under clause 
(4, clause (e), clause (S), clause 
(g) or clause (h) of this article 
or a note or memorandum 
chargeable under No. 43; 

(b) made in the form of tenders to 
the Central Government for, or 
relating to, any loan. 

6. AGREEMENT RELATING 
TO DEPOSIT OF TITLE 
DEEDS, PAWN OR PLEDGE, 
that is to say, any instrument evi- 
dencing an agreement relating 
to- 

(1) the deposit of title-deeds or 
instruments constituting or 
being evidence of the title to 
any property whatever (other 
than a marketable security), or 

the pawn or pledge of movable 
property, where such deposit, 
pawn or pledge has been made 
by way of security for the 
repayment of money advan- 
ced or to be advanced by way 
of loan or an existing or future 
debt- 

(a) if such loan or debt is re- 
payable on demand or more 
than three months from the 
date of the instrument eyi- 
dencing the agreement- 
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I 
lf drawn If drawn in If drawn in 
singly. set of two for set of three 

each part of for each part 
the fez. of the ket. 

(ii) when it exceeds Rs. 200, 1 0 0  
but does not exceed Rs. 
400; 

(i) when the amount of the loan 1 0 0  
or debt does not exceed 
Rs. 200 ; 

when it exceeds Rs. 400, but 1 50 1 0 0  
does not exceed Rs. 600; 

1 0 0  0 50 

when it exceeds Rs. 600, but 1 50 
does not exceed Rs. 800 ; 

when it exceeds Rs. 800, but i 50 

1 50 
does not exceed Rs. 1,000; 

when it exceeds Rs. 1,000, but 5 50 ' 3 00 2 00 
does not exceed Rs. 1,200; 

when it exceeds Rs. 1,200, but 

O0 1 
3 50 2 SO 

does not exceed Rs. 1,600 ; 

when it exceeds Rs. 1,600, but 3 50 
does not exceed Rs. 2,500 ; 

when it exceeds Rs. 2,500, but 7 00 
does not exceed Rs. 5,000; 

when it exceeds Rs. 5,000, but 

32 i l r  O0 

11 00 
does not exceed Rs. 7,500; 

when it exceeds Rs. 7,500, but 42 00 21 00 14 00 
does not exceed Rs. 10,000; 

1 

when it exceeds Rs. 10,000, but 21 00 
does not exceed Rs. 15,000; 
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vhen it exceeds Rs. 15,000, but 85 00 42 00 30 00 
does not exceed Rs. 20,000 ; 

when it exceeds Rs. 20,000, but 105 00 52 00 35 00 
does not exceed Rs. 25,000; 

when it exceeds Rs. 25,000, but 125 00 65 0 42 00 
does not exceed Rs. 30,000; 

and for every additional Rupees 42 00 21 00 14 00 
10,000 or part thereof in excess 
of Rs. 30,000. 

(b) if such loan or debt is repay- Half the duty payable on a loan 
able not more than three months or debt under clause (a) (i) or 
from the date of such instru- clause (a) (ii) for the amount 
ment. secured. 

Exemption.-Instrument of pawn 
or pledge of goods, if unattested. 

7. APPOlNTMENT IN EXECU- Sixty rupees. 
TION OF A POWER, 
whether of trustees or of 
property, movable or immova- 
ble, where made by any 
writing not being a wlll. 

8. APPRAISEMENT OR VALU- 
ATION made otherwise than 
under an order of the Court 
in the course of a suit- 

(a) where the amount does not The same duty as a Bottomry 
exceed Rs. 1,000. Bond (No. 16) for such amount. 

(b) ineny othet case. , . Twenty-five rupees. 
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Exemptions, 

(a) Appraisement or valuation 
made for the information 
of one party only, and not 
being in any manner obli- 
gatory between parties either 
by agreement or operation of 
law. 

(b) Appraisement of crops for 
the purpose of ascertaining 
the amount to be given to a 

I 
landlord as rent. 

9. APPRENTICESHIP DEED, Twelve rupees, 
including every writing rela- 
ting to the service or tuition of 
any apprentice, clerk or servant 
placed with any master to 
learn any profession, trade 
or employment. 

Exemption. I 
Instruments of apprenticeship by 

which a person is apprenticed by, 
or at the charge of, any public 
charity. 

10. ARTICLES OF ASSOCIATION -One hundred and fifty rupocs." 
OF A COMPANY. 

Exemption. 

Articles of any association not formed 
for profit and registered under the 
Companies Act, 1956 (Central Act 
1 of 1956). 

(ii) entry 11 shall be omitted 
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(iii) for entry 12, the following entry shall be substituted, namely :- 

"12. AWARD, that is to say, any 
decision in writing by an arbitra- 
tor or umpire, not being an 
award directing a partition on a 
reference made otherwise, than 
by an order of the court in the 
course of a suit- 

(a) where the amount or value of The same duty as a Bottomry 
the property to which the award Bond (No. 16) for such amount. 
relates, as set forth in such award, 
does not exceed Rs. 1,000; 

(b) if it exceeds Rs. 1,000, but Thirty rupees. 
does not exceed Rs. 5,000 ; 

and for every additional Rs. One rupee and u t y  paise subject 
1,000 or part thereof in excess of to a maximum of one hundred 
Rs, 5,000. rupees." ; 

(iv) for entries 15 to 20-A, the following entries shall be substituted, 
namely :- 

" 15. BOND [as defined by section 
2(5)] not being a DEBENTURE 
and not being otherwise pro- 
vided for by this Act, or by the 
Tamil Nadu Court-fees and 
Suits Valuation Act, 1955 
(Tamil Nadu Act XIV of 1955)- 

I where the amount or value secured Fifty paise. 

I 
does not exceed Rs. 10 ; 

where it exceeds Rs. 10 and does not One rupee, 
exceed Rs. 50 ; 

where it exceeds Rs. 50 and does not Two rupees, 
exceed Rs. 100 1 

where it exceeds Rs. lO0,and does not Four rupees. 
exceed Rs. 200 ; 
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I 
where it exceeds Rs. 200 and does not Six rupees. 

exceed Rs. 300 ; 

where it exceeds Rs. 300 and does not Eight rupees, 
exceed Rs. 400 ; 

where it exceeds Rs. 400 and does not Ten rupees, 
exceed Rs. 500 ; 

where it exceeds Rs. 500 and does not Fifteen rupees, 
exceed Rs. 600 ; 

where it exceeds Rs. 600 and does not Seventeen rupees, 
exceed Rs. 700 ; , 

where it exceeds Rs. 700 and does not Twenty rupees, 
exceed Rs. 800 ; 

where it exceeds Rs. 800 and does not Twenty-two rupees and fifty-paisa, 
exceed Rs. 900; 

where it exceeds Rs ,900 and does not Twenty-five rupees. 
exceed Rs. 1,000 ; 

and for every Rs. 500 or part thereof Twelve rupees. 
in excess of Rs. 1,000 . I I 

Exemption. 
Bond, when executed by any person 

for the purpose of guaranteeing 
that the local income derived from 
private subscriptions to a chari- 
table dispensary or hosp!tal or any 
other object of publlc utllity, shall 
not be less than a specified sum per 
mewem. 

16. BOTTOMRY BOND, that is to 
say, any instrument whereby the 
master of a sea-going ship borrows 
money on the security of the ship 
to enable him to preserve the ship 

l 
or prosecute her voyage- ! 
where the amount of value secured One rupet, 
$ma not exceed h. 10 j 



I975 t T. N. Act 241 ~ndian Stamp 445; 
(Tamil Nudu Amendment) 

where it exceeds Rs. 10 and does not One rupee fiBypaise. 
exceed Rs. 50 ; 

where it exceeds Rs. 50 and does not Two rupees fifty paise. 
exceed Rs. 100 ; 

where it exceeds Rs. 100 and does not Five rupees. 
exceed Rs. 200 ; 

where it exceeds Rs. 200 and does not Eight rupees. 
exceed Rs. 300 ; 

where it exceeds Rs. 300 and does not Ten rupees. 
exceed Rs. 400 ; 

whereit exceeds Rs. 400 and does not Thirteen rupees. 
exceed Rs. 500 ; 

whereit exceeds Rs. 500 and does not Fifteen rupees. 
exceed Rs. 600 ; 

where it exceeds Rs. 600 and does not Eighteen rupees. 
exceed Rs. 700 ; 

where it exceeds Rs. 700 and does not Twenty rupees. 
exceed Rs. 800 ; 

where it exceeds Rs. 800 and does not Twenty-three rupees. 
exceed Rs. 900 ; 

where it exceeds Rs. 900 and does not Twenty-five rupees. 
exceed Rs. 1,000 ; 

and for every Rs. 500 or part thereof Thirteen rupees. 
in excess of Rs. 1,000. 

17. CANCELLATION.-Instrument Twenty-five rupees. 
of (including any instrument by 
which any instrument previously 
executed is cancelled), if attested 
and nut otherwise provided for. 

125-10-29 
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(c) in any other case. . . . . The same duty as a Conveyance 
(No. 23) for a market value 
equal to the amount of the 
purchase-money only. 

[I975 : T.N. A& 10 

18. CERTIFICATE OF SALE.-(in I I 
respect of each property put up as 

19. CERTIFICATE OR OTHER Thirty paise. 
DOCUMENT, evidencing the 
right or title of the holder thereof, 
or any other person, either to any 
shares, scrip or stock in or of any 
incorporated company or other 
body corporate or to become 
proprietor of shares, scrip or stock 
in or of any such company or 
body. I 

I 

a separate lot and sold), granted 
to the purchaser of any property 
sold by public auction by a Civil or 
Revenue Court or Collector or other 

20. CHARTER-PARTY, that is to Five rupees. 
say, any instrument (except an 
agreement for the hire of a tug- 
steamer) whereby a vessel or some 
specified principal part thereof is 
let for the specified purposes of 
the chaiterer, whether it includes a 
penally cmuse or not. 

1 

- - /-- ' Th~s clause was inserted by section 3(i) ot the I n d ~ a n  St amp (Tamil Nadu 
S w n d  hcndnent)  Act, 1975 (Tamil Nadu Act 40 of 1975). 

Revenue Officer- 

(a) where the purchase-money does One rupee. 
not exceed Rs. 10 ; 

(b) where the purchase-money ex- One rupee fifty paise. 
ceeds Rs. 10 but does not exceed 
Rs. 25 ; I 

l[(bb) where the purchase-money 
exceeds Rs. 25 but does not exceed Three rupees.] 
Rs. 50 ; 
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20-A. CHIT AGREEMENT, that is One rupee fifty paise."; 
an agreement relating to a chit as 
defined in clause (3) of section 2 of 
the Tamil Nadu Chit Funds Act, 
1961 (Tamil Nadu Act 24 of 1961), 
if either such agreement is executed 
or the chit is conducted in the 
State of Tamil Nadu. 

(v) for entries 22 to 26, the following entries shall be substituted, 
namely :- 

" 22. COMPOSITION - DEED, 
that is to say, any instrument 
executed by a debtor, whereby he 
conveys his property for the benefit 
of his creditors, or whereby pay- 
ment of a composition or dividend 
on their debts is secured to the 
creditors, or whereby provision is 
made for the continuance of the 
debtor's business, under the super- 
vision of inspectors or under letters 
of licence, for the benefit of his 
creditors. 

lf23. CONVEYANCE [as defined 
by section 2(10)], not being a 
TRANSFER charged or exempted 
under No. 62- 

(a) of immovable property situated 
within the Cities of Madras 
and Madurai and Municipal 
towns of Coimbatore, Salem 
and Tiruchirappalli ; 

Thirty-five rupees. 

Eight rupees for every Rs. 160 or 
part thereof of the market value 
of the property which is the 
subject matter of conveyance j 

- 
1  his Article was substituted for the following Article by section 3(ii) of 

the In 'ian Stamp (Tamil Nadu Second Amendment) Act, 1 975 (Tmil Nadu 
Act 40 of 1975):- 
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(b) of any other property. . . Six rupees for every Rs. 100 or 
part thereof of the market value 
of the property which is the 
subject matter of conveyance. 

Explanation.-In the case of an  
instrument chargeable with the 
same duty as a conveyance 
under this Schedule, such instru- 
ment shall be charged with 

I 
duty,- 

(a) at the rate specified in clause 
(a) ofthis Article, if such insttu- 
ment relates to immovable pro- 
perty situated within the Cities I of Madras and Madurai and 
Municipal towns of Coimbatore, 
Salem and Tiruchirappalli; and 

(b) at the rate specified in clause 
(b) of this Article, if such instru- 
ment relates to any other prop- 
erty. 

/ 

Exemption.-Assignment of copy- 
right under the Copyright Act, 
1957 (Central Act 14 of 1957), 
section1 8.1 - 

"23. CONVEYANCE [as defined by 
sectlon 2(10)], not being a TRANSFER 
charged or exempted under No. 62 -- 

where the market value of the property Three rupees. 
is the subject matter of convey- 

ance does not exceed Rs. 50 ; I 
where it exceeds Rs. SO, but does not Six rupees. 

exceed Rs. 100 ; 

^where it exceedsRs. 100, but does not ex- Twelve rupees. 
ceed Rs. 200 ; 

where it exceeds Rs. 200, but does cot ex- Eighteen rupees. 
ceed Rs. 300 2 
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24. COPY OR EXTRACT, certi- 
fied to be a true copy or extract 
by or by order of any public 
officer and not chargeable mder 
the law for the time being in 
force relating to court fees- 

(i) if the original was not charge- Two jrupees fifty paise. 
able with duty, or if the duty 
with which it was chargeable 
does not exceed one rupee; 

1 (ii) in any other case. . . .. Five rupees. 

I Exemptions. 

(a) Copy of any paper which a 
public officer is expressly requi- 
red by law to make or furnish 
for record in any public office 
or for any public purpose. 

-.--- -/ 

where it exceeds Rs. 300, but does not ex- Twenty-five rupees. 
ceed Rs. 400 ; 

where it exceeds Rs. 400, but does not ex- Thirty iupees. 
ceed Rs. 500 ; 

where it exceeds Rs. 500, but does not ex- Thirty-five rupees, 
ceqd Rs. 600 ; 

1 where it exceeds Rs. 600, but dm. not ex- FOIfyl'UpOCS. . 
I ceed Rs. 700 ; 

i where it exceeds Rs. 700, but does not Forty-five~upees. 
exceed Rs. 800 ; 

1 where it exceeds Rs. 800, but does not Fifty rupees. 
exceed Rs. 900 ; 

where it exceeds Rs. 900, but does nat Fifty-five rupees. 
exceed Rs. 1,000 ; 

a d  for every Rs. 500 or part thereof in Thirty rupeqs, 
excess of Rs. 1,000. 

Exemption. 

Assignment of oopyright under the COPY- 
right Act, 1957 (Central Act 14 of 
1957), section 18. 
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(b) Copy of, or extract from, any 
register relating to births, bap- 
tisms, namings, dedications, 
marriages, divorces, deaths or 
burials. 

25. COUNTERPART OR DUPLI- 
CATE of any instrument charge- 
able with duty and in respect of 
which the proper duty has been 
paid - 
(a) if the duty with which the The same duty as is payable on 

criginal instrument is chargeable the original. 
does not exceed five rupees ; I I 

(b) in any other case. . . I . . Five rupees. I 

Exempt ion. 

Counterpart of any lease ganted to 
a cultivator when such lease is 
exempted from duty. 

I 26. CUSTOMS BOND-- I i 
(a) where the amount does not The same duty as a Bottomry ' 

exceed Rs. 1,000; Bond (No. 16) for such amount. 

(b) in any other case. . . . . Thirty rupees." ; 
I 

1 
(vi) for entries 28 and 29, the following entries shall be substituted, 

namely :- I 
" 28. DELIVERY ORDER IN Fifteen baise. 

RESPECT OF GOODS, that is to 
say, any instrunlent entitling any 
person therein named, or his 
assigns or the holder thereof to the 
delivery of any goods lying in any - 
dock or port or in any warehouse 
in which goods are stored or 
deposited on rent or hire, or upon 
any wharf, such instrument being 
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signed by or on behalf of the 
owner of such goods, upon the 
sale or transfer of the property 
therein, when such goods exceed 
in value twenty rupees. 

29. DIVORCE-Instrument of, that Five rupees." ; 
is to say, any instrument by which 
any person effects the dissolution 
of his marriage. 

(vii) in entry 35, in clause (c), in the proviso to the entry in the 
second column, for the words " one rupee fifty naye paise ", the words 
t' two rupees fifty paise " shall be substituted I 

I (viii) for entry 36, the following entry shall be substituted, namely :- 

" 36. LETTER OF ALLOTMENT Thirty paise."; 
OF SHARES in any company or 
proposed company, or in respect of 
any loan to be raised by any com- 
pany or proposed company. 

(ix) for entries 38 to 44, the following entries shall be substituted, 
namely :- 

" 38. LETTER OF LICENCE, that Thirty-five rupees. 
is to say, any agreement between 
a debtor and his creditors that 
the latter shall for a specified 
time, suspend their claims and 
allow the debtor to carry on 
business at his own discretion. 

39. MEMORANDUM OF 
ASSOCIATION OF A COM- 
PANY- 

(a) if accompanied by articles of One hundred rupees. 
association under the Com- 
panies Act, 1956 (Central Act I 
of 1956) ; 

I (b) if not so accompanied. - . . Two hundred and fifty rupees. 
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Exemption, I 1 
Memorandum of any association 

not formed for profit and regis- 
tered under the Companies Act, 
1956 (Central Act I of 1956). 

40. MORTGAGE DEED, not 
being an Agreement relating to 
Deposit of Title-deeds, Pawn or 
Pledge (No. 6) , Bottomry Bond 
(No. 16), Mortgage of a Crop 
(No. 41), Respondentia Bond 
(No. 56) or Security Bond 
(NO. 57)- 

(a) when possession of the pro- The same duty as a Conveyance 
perty or any part of the pro- (No. 23) for a market value 
perty comprised in such deed is equal to the amount secured 
given by the mortgagor or by such deed. 
agreed to be given ; 

(b) when possession. is not given The same duty as a Bottomry 
ur agreed to be given as afore- Bond (No. 16) for the amount 
said ; secured by such deed. 

Explanation.- A mortgagor wlio 
gives or has given to the mortgagee 
a power-of-attorney to collect 
rents, or gives or has given to the 
mortgagee a lease, of the property 
mortgaged or part thereof$ deem- 
ed to give possession thereof 
within the meaning of this 
article ; 

(c) when a collateral or auxiliary 
or additional or substituted 
security, or by way of further 
assurance for the above 
mentioned purpose where the 
principal or primary security is 
dv!y stamped- 
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for every sum secured not exceed- Two rupees fifty paise. 
ing Rs. 1,000 ; 

and for every Rs. 1,000 or part Two rupees fifty paise. 
thereof secured in excess of 
Rs. 1,000. 

Exemptions. 

(1) Instruments executed by persons 
taking advances under the Land 
Improvement Loans Act, 1883 
(Central Act XIX of 1883) or the 
Agriculturists' Loans Act, 1884 
(Central Act XI1 of 1884), or by 
their sureties as security for the 
repayment of such advances. 

(2) Letter of hypothecation accom- 
panying a bill of exchange. 

41. MORTGAGE OF A CROP 
including any instrument evidenc- 
ing an agreement to secure the 
repayment of a loan made upon 
any mortgage of a crop, whether 
the crop is or is not in existence 
at the time of the mortgage- 

(a) when the loan is repayable not 
more than three months from 
the date of the instrument- 
for every sum secured not ex- Fifty paise. 

ceeding Rs. 200 ; 
and for every Rs. 200 or part Fifty paise, 

thereof secured in excess of 
Rs. 200 ; 

(b) when the loan is repayable 
more than three months, but 
not more than eighteen months 
from the date of the instrument- 

I for every sum secured not ex- One rupee. 
I ceeding Rs. 100 ; 

and for every Rs. 100 or part One rupee. 
thereof secured in excess of 
Rs. 100, 



I 
42. NOTARIAL ACT, that is to Five rupees. 

say, any instrument, endorse- 
ment, note, attestation, certificate, 
or entry not being a Protest (No. 
50) made or signed by a Notary 
Public in the execution of the 
duties of his office, or by any other 
person lawfully acting as a 
Notary Public. 
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43. NOTE OR MEMORANDUM 
sent by a Broker or Agent to his 
principal intimating the purchase 
or sale on account of such principal- 

I 
11915 : T.N, Act 24 

I I 

i 

(a) of any goods exceeding in value One rupee. 
twenty rupees ; 

(b) of any stock or marketable Subject to a maximum of fifty 
security exceeding in value rupees, forty paise for every 
twenty rupees. Rs. 10,000 or part thereof of 

the value of the stock or security. 

44. NOTE OF PROTEST BY Two r pees."; 
THE MASTER OF A SHIP- 

3 
I 

(x) in entry 45, in clauses (a) and (c) of the proviso to the entry in 
the second column, for the words " one rupee fifty naye paise ", 
the words " two rupees fifty paise " shall be substituted; 

(xi) for entry 46, the following entry shall be substituted, namely:- 

'' 46. PARTNERSHIP- 

A. Instrument of- 

(a) where the capital of the Twenty rupees. 
partnership does not exceed I 
Rs. 500 ; 1 

(b) in any other case:. . . . . Sixty-five rupees. 
I 

B. DissolutioIl of . . . . . . Thirty-five rupees. "; I 
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(xii) for entry 48, the following entry shall be substitutadl, 
namely :- 

'a 48. POWER-OF-ATTORNEY as 
defined by.section 2 (21) not being 
a Proxy- 

(a) when executed for the sole One rupee fifty paise. 
purpose of procuring the regist- 
ration of one or more documents 
in relation to a single transaction 
or for admitting execution of 
one or more such documents ; 

(b) when authorising one person Two rupees fifty paise 
or more to act in a single tran- 
saction other than the case 
mentioned in clause (a) ; 

(c) when authorising not more Twenty rupees. 
than five persons to act jointly 
and severally in more than one 
transaction or generally ; 

(d) when authorising more than Thiiy-five rupees. 
five but not more than ten 
persons to act jointly and seve- 
rally in more than one transac- 
tion or generally ; 

(e) when given for consideration The same duty as a Conveyan- 
and authorising the attorney to (No. 23) for the market value 
sell any immovable property ; equal to the amount of the 

consideration. 

( f )  in any other case. . . . . Three rupees fifty paise for each 
person authorised. 

N.B.-The term " registration " 
includes every operation inci- 
dental to registration under the 
Registration Act, 1908 (Central 
Act XVI of 1908). 



460 Indian Stamp 1 11975 : T.N. Act 24 
(Tamil Nadu Amendment) 

Explanation.-For the purposes 
of this article, more persons than 
one when belonging to the same 
firm shall be deemed to be one 
person."; 

(xiii) for entries 50 and 51, the following entries shall be substitu- 
ted, namely :- I 
'. 50. PROTEST OF BILL OR Three rupees. 

NOTE, that is to say, any declara- 
tion in writing made by a Notary 
Public, or other perqon lawfu!ly 
acting as such, attesUng the dls- 
honour of a bill of exchange or 
promissory note. 

51. PROTEST BY THE MASTER Three kpees."; 
OF A SHIP, that is to say, any 
declaration of the particulars of 
her voyage drawn by him with a 
view to the adjustment of losses 
or the calculation of averages, and 
every declaration in writing made 
by him against the charterers 01. 

the consignees for not loading 
or unloading the ship, when such 
declaration is attested or certified 
by a Notary Public or other person 

I lawfully acting as such. 

fa) if the consideration for which The same duty as a Conveyance 
the property was mortgaged (No. 23) for a market value 
does not ~xceed Rs. 1,000 ; equal to the amount of such 

consideration as set forth in the 
reconveyance. 

(xiv) for entries 54 a i d  55,the following entries shall be substituted, 
namely :- 

9 4 .  RECONVEYANCE OF 
MORTGAGED PROPERTY- 

I 

i 
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I[(b) in any other case- 
. . 

(i) if the reconveyance relates to Eighty rupees. 
immovable property situated 
within the Cities of Madras 
and Madurai and Municipal 
towns of Coimbatore, Salem 
and Tiruchirappalli; 

(ii) if the reconveyance relates Sixty rupees.] 
to any other property. 

55. RELEASE, that is to say, any 
instrument (not being such a 
release as is provided for by section 
23-A) whereby a person renounces 
a claim upon another person or 
against any specified property- 

(a) if the amount or value of the The same duty as a Bottomry 
claim does not exceed Rs. 1,000; Bond (No. 16) for such amounl 

or value as setforth in the 
release. 

(b) in any other case. . . . . Twenty-five rupees." ; 

(xv) for entries 57 and 58,the following entries shall be substituted, 
namely :- 

" 57. SECURITY BOND OR 
MORTGAGE DEED, executed 
by way of security for the due 
execution of an office, or to account 
for money or other property 
received by virtue thereof, or exe- 
cuted by a surety to secure the due 
performance of a contract- 

(a) when the amount secured, does The same duty as a Bottomry 
not exceed Rs. 1,000 ; Bond (No. 16) for the amount 

secured. 
(b) in any other case. . . . . Twenty-five rupees. 
-- 
1 This clause and entries were substituted for the following clause aud entries 

by section 3 (iii) of the Indian Stamp (Tamil Nadu Second Amendment) Act, 1975 
(Tamil Nadu Act 40 of 1975):- 

'< (b) In any other case . . . . Fifty rupees." 
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Bond or other instrument, when 
executed- 

Exemptions. 

(a) by any person for the purpose 
of guaranteeing that the local 
income derived from private 
subscriptions to a charitable 
dispensary or hospital, or any 
other object of public utility, 
shall not be less than a specified 
sum per mensem ; 

i 

(b) executed by persons taking 
advances under the Land Im- 
provement Loans Act, 1883 
(Central Act XIX of 1883). or 
the Agriculturists' Loans Act, 
1884 (Central Act XI1 of 1884), 
or by their sureties, as security 
for the repayment of such 
advances ; 

(c) executed by officers of the 
Government or their sureties to 
secure the due execution of an 
office or the due accounting for 
money or other property received 
by virtue thereof. 

58. SETTLEMENT- 
(a) Instrument of (including a 

deed of dower). 
The same duty as a Bottomry 

Bond (No. 16) for a sum equal 
to the amount or value of the 
property settled as set forth in 
such settlement : 

Provided that, where an agree- 
ment to settle is stamped with 
the stamp required for an ins- 
trument of settlement and an 
instrument of settlement in 
pursuance of such agreement is 
subsequently executed, the duty 
on such instrument shall not 
exceed two rupees fifty paise, 
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Exemption. 

Deed of dower executed on the occa- 
sion of a marriage between Muham- 
madans. 

(b) Revocation of- . . .. The same duty as a Bottomry 
Bond (No. 16) for a sum equal 
to the amount or value of the 
property concerned, as set forth 
in the instrument of Revocation, 
but not exceeding fifty rupees." J 

(xvi) for entries 60 and 61, the following entries shall be substituted, 
namely :- 

"60. SHIPPING-Order for or rela- Fifteen paise. 
ting to the conveyance of goods on 
board of any vessel. 

1 61. SURRENDER OF LEASE- 

(a) when the duty with which the The duty with which such lease is 
lease is chargeable does not ex- chargeable. 
ceed twenty-five rupees ; 

1 (b) in any other case. . . . . Twenty-five rupees. 

Surrender of lease, when such 
lease is exempted from duty."; 

(xvii) in entry 62, for clauses (b), (c), (d) and (e), the following clauses 
shall be substituted, namely :- 

" (b) of debentures being marke- One rupee for every hundred 
table securities whether the rupees or part thereof for a 
debenture is liable to duty or not, consideration equal to the face. 
except debentures provided for amount of the debenture. 
by section 8. 
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(c) of any interest secured by a 
I 

bond, mortgage deed or policy 
of insurance- I 
(i) if the duty on such bond, The duty with which such bond, 

mortgage deed or policy does mortgage deed or policy of 
not exceed twenty-five rupees; insurance is chargeable. 

(ii) in any other case. . . . . Twenty-five rupees. 
(d)  of any property under the Thirty-five rupees. 

Administrators-General Act, 
1963 (Central Act 45 of 1963), 
section 22 ; I 

(e) of any trust-property from Twenty rupees or such smaller 
one trustee to another trustee or amount as may be chargeable 
from a trustee to a beneficiary. under clauses (b) and (c) of 

this article." ; 
(xviii) for entries 64 and 65, the following entries shall be substituted, 

namely :- 
" 64. TRUST- 1 

(a) DECLARATION OF-of, or The same duty as a Bottomry 
concerning, any property when Bond (No. 16) for a sum equal 
made by any writing not being to the amount or value of the 
a Will ; property concerned, as set forth 

in the instrument, but not ex- 
ceeding sixty-seven rupees fifty 
paise. 

(b) REVOCATION OF-of, or The same duty as a Bottomry 
concerning, any property when Bond (No. 16) for a sum equal 
made by any instrument other to the amount or value of the 
than a Will. property concerned, as set forth 

in the instrument, but not ex- 
I 

ceeding forty-five rupees, 

65. WARRANT FOR GOODS, One rupee fifty paise." 
that is to say, any instrument evi- 
dencing the title of any person 

. therein named, or his assigns, or 
the holder thereof, to the property 

I 
in any goods lying in or upon any 
dock, warehouse or wharf, such 
'instrument being signed or certified 
by or on behalf of the person in 
whose custody such goods may be. 
7, [The amendments made by this section have already been in- 

corporated in the principal Act, namely, the Tamil Nadu Jtamp (Increase 
of Duties) Act, 1962 (Tamil Nadu Act 8 of 1962).] 
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TAMIL NADU ACT NO. 40 OF 1975.. 

THE INDIAN STAMP (TAMIL NADU SECOND 
AMENDMENT) ACT, 1975. , 

I [Received the assent of the Governor on the 22nd November 
1975, jirst published in the Tamil Nadu Gavernment 
Gazette Extraordinary on the 27th November 1975 
(Karthigai 11, Iratchasa (2006-Tiruvalluvar Andu)).] 

An Act further to amend the Indian Stamp Act, 1899, 
in its application to the State of Tamil Nadu. 

BE it enatcted by the Legislature of the State of Tamil 
Nadu in the Twenty-sixth Year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Indian Stamp 
(Tamil Nadu Second Amendment) Act, 1975. 

(2) It extends to the whole of the State of Tamil Nadu. 

(3) It shall be deemed to have come into force on 
the 1st August 1975. 

2. In section 3 of the Indian Stamp Act, 1899 (Central 
Act 11 of 1899) (hereinafter referred to as the principal 
Act), after the fourth proviso, the following proviso 
shall be inserted, namely :- 

"Provided also that any increase in the amount of 
duty chargeable under the Indian Stamp (Tamil Nadu 
Second Amendment) Act, 1975 shall not have the effect 
of increasing the duty payable in respect of instruments 
specified in clause (a) or clause (c) of this section and 
executed before the 1st August 1975.". 

Amendment 3. In Schedule I to the principal Act,- 
of Schedule I, 
Central ~ c t  (i) in Article 18, after clause (b), the following 
11 of 1899. clause shall be inserted, namely :-s 

"(bb) where the purchase-money exceeds Three 
Rs. 25 but does not exceed Rs:50 ; ~upes."; 

* For Statement of Objects and Reasons, see TamilNudu 
Government Gpzette Extraordinary, dated tbe 21st October 1975. 
Part IV-Section 1, Page 225. 
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(ii) for Article 23, the following Article shall be 
substituted, namely :- 

"23. CONVEYANCE [as defined by 
section 2 (lO)],not being a TRANS- 
FER charged or exempted under 
No. 62- 

(a) of immovable property situated Eight rupees for 
within the Cities of Madras and every Rs. 100 or 
Madurai and Municipal towns of part thereof of 
Coimbatore, Salem and Tiruchirap- the market value 
palli; of the property 

which is the 
subject matter 
of conveyance; 

(b) of any other property. Six rupees for 
every Rs. 100 or 
part thereof of 
the market 
value of the 
property which 
is the subject 
matter of 
conveyance. 

Explmation.-In the case of an 
instrument chargeable with the 
same duty as a conveyance under 
this Schedule, such instrument 
shall be charged with duty,- 

(a) at the rate specified in clause (a) 
of this Article, if such instrument 
relates to immovable property 
situated within the Cities of Madras 
and Madurai and Municipal towns 
of Coimbatore, Salem and Tiruchi- 
rappalli; and 
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(b) at the rate specified in clause (bj 
of this Article, if such instrument 
relates to any other property. 

Exemption.-Assignment of copy- 
right under the Copyright Act, 
1957 (Central Act 14 of 1957), 
section 18." ; 

(iii) in Article 54, for clause (b) and the entries 
relating thereto, the following clause and entries shall be 
substituted, namely :- 

"(b) in any other case,- 1 
(i) if the reconveyance relates to Eighty rupees. 

immovable property situated within 
the Cities of Madras and Madurai 
and Municipal towns of Coimbatore, 
Salem and Tiruchirappalli; 

(ii) if the reconveyance relates to any Sixty rupees." ; 
other property. 

(iv) in Article 59, for the entry in the second column, - 
the following entry shall be substituted, namely :- 

"Nine rupees for 
every Rs. 100 or 
part thereof of 
the nominal 
amount of the 
shares specified 

in the warrant.". 

Repeal. 4. The Indian Stamp (Tamil hadu Amendment) 
Ordinance, 1975 (Tamil Nadu Ordinance 11 of 1975), 
is hereby repealed. 

I 
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Court-fees and Suits Valuation 
(Amendment) 

TAMIL NADU ACT NO. 5 OF 1976.s 

THE INDIAN STAMP (TAMIL NADU THIRD 
AMENDMENT) AND THE TAMIL NADU 
COURT-FEES AND SUITS VALUATION 

(AMENDMENT) ACT, 1975. 

[Received the assent of the President on the 15th March 1976. 
first published in the Tamil Nadu Government Gazctte 
Extraordinary on the 17th March 1976 (Panguni 3, 
Iratchasa (2007-Tiruvalluvar Andu)).] 

An Act further to amend the Indian Stamp Act, 1899, in 
its application to the State of Tamil Nadu and the 
Tamil Nadu Court-fees and Suits Valuation Act,1955. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-sixth Year of the Republic of India as 
follows :- 

I .  (1) This Act may be called the Indian Stamp Shorttitleand 
(Tamil Nadu Third Amendment) and the Tamil Nadu extent. 
Court-fees and Suits Valuation (Amendment) Act, 1975. 

(2) It extends to the whole of the State of Tamil Nadu. 

2. In the Indian Stamp Act, 1899 (Central Act 11 of Amendment of 
1899) (hereinafter referred to as the Central Act), section 74 2z;;J.Act 4 
shall be re-numbered as sub-section (1) of that section, 
and after sub-section (1) a9 so re-numbered, the following 
sub-section shall be added, namely :- 

"(2) A rule may be made under sub-section (1) so as 
to have retrospective effect on and from a date not earlier 
than the 15th September 1965.". 

3. [The amendment made by this section has already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Court-fees and Suits Valuation Act, 1955 (Tamil 
Nadu Act XIV of 1955).] 
-- - 

* For Statement of Objects and Reasons, see Tamil Nadu 
Government Gazette Extraordinar dated the 24th October 1975, z' Parr Iv-Section I, Pages 246-2 7, 
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Amendment) and the Tamil Nadu 
Court-fees and Suits Valuation 
(Amendment) I 

Validation af 4. Notwithstanding anything contained in any judg- certain orders, 
notifiation, ment, decree or order of any Court or other authority,- 
etc. 

(i) the orders issued by the State Government in G.O. 
Ms. No. 873, Revenue Department, dated the 17th March 
1965 and in Government Memorandum No.44430 /VI/65-7, 
Revenue Department, dated the 9th September 1965 ; and 

(ii) the notification No. B.P. Press 25 (L), dated the 
10th September 1965, issued by the Board of Revenue 
(Chief Controlling Revenue-Authority) and published 
at pages 2013-2014 of Part 111 of the Fort St. George 
Gazette Extraordinary, dated the 15th September 1965, 

shall not be deemed to be invalid, and shall not 
be deemed ever to have been invalid, merely on the ground 
that they were not issued in the form of rules in accordance 
with the provisions of the Central Act or the Tamil Nadu 
Act or that they were not placed on the table of both the 
Houses of the State Legislature ; and- 

(a) all acts, proceedings or things done or taken 
under the aforesaid orders or notification till the date of the 
publication of this Act in the Tamil Nadu Government 
Gazette, shall, for all purposes, be deemed to be, and to 
have always been, done or taken in accordance with law ; 

(b) no suit or other proceeding shall be maintained 
or continued in any court for the payment of any amount 
towards difference in discount ; and 

(c) no court shall enforce any decree or order 
directing the payment of any amount towards difference 
in discount. 

I 
Explanation.-For the purpose of this section, 

"difference in discount" shall mean the difference between 
the rates of discount permissible for the sale of stamps 
under the rules, orders or notifications in force immediately 
before the 15th September 1965 and the rates of discount 
permissible under the orders and notification referred to 
in items (i) and (ii) of this section. 



-- 
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TAMlL NADU ACT NO. 42 CP 1981.* 

THE INDIAN STAMP (TAMIL NADU 
AMENDMENT) ACT, 198 1. 

[Receiwd the assent of the President on the 2lst .Tub 1981, 
first published in the Tamil Nadu Government Gazette 
Extraordinary on the 25th July 1381 (Audi 10, 
Tlrmrnathi-20 12 - Thiruvduvar Aandu).] 

An Act furlher to amend the Indian Stamp Act, I899 
in its applicatloa to the State of TmilcNadu. 

BB it enacted by the Legislature of the State of Tamil 
Nadu in the Thirty second Year of the Republic of India 
as follows :- 

I. (1) This Act may be called the Indim Stamp ('I amil Short title 
Nadu Amendment) ,Act, 198 1. extent and 

commencement. 

(2) It extends to the whole of the State of Tamil 

(3) It shall come into form on such date as the 
State Government may, by no ti fication, appoint. 

2. In saction 47-A of the Indian Stamp Act, 1899 *rneJdment 
(Central Act I1 of 1899) (hereinafter referred ro as the of section 
principal Act), for the words " exchange or gift" wherever 47-4 Central 
they occur, the words "exchange, gift, release of benami ~ c t  II of 1899. 
right or settlement " shall be substituted. 

3. In Schedule I to the principal Act ,- 
Amendment 
of Schedule I, , in clause (b), for the words " Twen ky- Central Act II 

words " Thirty rupees " shall be or ! 89 9. 

(2) in Article 12, in clause (b), for the words " Thirty 
ds " Thirty-five rupees " shall be 

*For Statement af Objects and Reasons, sea Tamil No& 
Goltemment Garc)te Bxtraordinnry, dated the 1 lth May 1981, 
Part IV-Section 1, page 5%. 

125-12-34 
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(3) for Article 16, the following Article &dl be 
substituted, namely :- 

"16. BOTTOMRY BOND, Three rupees for -every 
that is to say, any instru- Rs. 100 or part thereof 
ment whereby the master up to Rs. 1,000 and 
of a sea-going ship borrows fifteen rupees for every 
money on the security of Rs. 500 or part thereof 
the ship to enable him to in excess of Rs. 1,000." ; 
preserve the ship, or prom 
cute her voyage. 

(4) in Article 23. in clause (b), for the words "sir 
rupees ", the words " seven rupees" shall be substi- 
tuted ; 

(5) in Article 54. in clause (b), in item (ii), for the 
words " Sixty rupees ", the words " Soventy rupees " 
ahall be substituted ; 

(6) for Article 55, the following Article &all k 
rubstituted, namely :- 

" 55. A. RELBASB, that is The same duty as a Botto- 
to say, any instrument (not mry Bond (No. 16) for 
being such a release as is such amount or vduo as 
provided for by section set forth in the release. 
23-A or a release of benami 
ril3"t) whereby a 
person renouuces a claim 
upon anotlar person of 
against any spcified pro- 
m=$'* 

. ' B. RELBASE OP BENAMI 
RIGHT in favour of x e d  
0Bmerp= 

(a) of ImmovabIa Wrteed rupees for etterjt 
situated within the cities of Rs. 100 or part thereof of'. 
Madras, Madurai and the market value of 
Coimbatora and Municipal the property which is the 
towns of Salem and l'iru- subject mattor of toleawe 
ChirappaIli. 

rr\ 

<d 



(b) of immovable property Twelve rupeas for every Rs. 
situated in any other area. 100 or parc thereof of 

the market value of the 
poperty which is the 
subject matter of release. 

(c) of any other property. Seven rupees for every Rs. 
100 or part thereof of 
the market value of the 
property which is tho 
subject matter of 
release."; 

(7) inTArticle 57, in clause (b), for the words 
66Twenty-five rupees",the words ''Thirty rupees" shall be 
substituted ; 

1 (8) for Article 58, the followhg Article shall be 
substituted, namely :- 

" 58. SETTLEMENT- 
(a) Instrument of (including a deed of dowet),- 

(i) if the instrument of settle- The same duty as a Bott- 
ment is in favour of a omry Bond (No. 16) for 
member or members of a sucb amount or value at 
family. &t forth i r k  the settle. 

ment : 
Provided that, where an 

agreement to settle is 
stamped with the stamp 
required for an instru- 
ment of settlement and 
an instrument of settle 

ment in pursuance of such 
agreement is subset. 
quently executed, thc 
duty on such instm 
ment shall not exceed 
two rupees and fifty 
paise* 

Bx~kfaMH~o- 
For the purpose of this Article, the Wdtd " family " 

means father, mother, husband, wife, son, daughter, 
grand child. In the case of any one whose personal 
law permits adoption, " father " shall include an 

father, " mother " an adoptive mother. " son " 
an adopted son and " daughter " an adopted L,::hter. 

12 5-12-0349 
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(ii) in any 0 t h  case,- 
. . 

(A) of immovable property Thirteen rupees for every 
. situated within the cities of Rs. 100 or part thereof 
Madras, Madurai and of the market value , of 

, Coimbatore and Municipal the property which is the 
. towns' of Salem and Tiru- subjt:ct-matter of settle- 
chirappalli. ment. 

(B) of immovable property Twelve rupees for every 
situated in otber areas, Rs. 100 or part thereof 

of the market value af 
the property which is the 
subject-matter of settle- 
ment. 

( C) of any other property. Seven rupees for every Rs. 
100 or part thereof of 
the market value of the 
property which is tho 
subject matter of settb 
anent. 

Exemption- 
I 

Deed of dower executed on 
the occasion of a marriage 
bet ween Muhamniadans, 

(b) Revocation of- 

t. ' (9) in Article 61,- 

The game duty as a Botto- 
mry Bond (No. 16) for a 
sum equal to the amount 
or value of the pro- 
perty concerned, as set 
forth in the instrument 
of Revocation, but not 
exceeding sixty rupees."j 

(a) in clause (a), for the words " tnentg-fi~' 
rupees ", the words " Thirty rupees " sW1, be 
substituted ; 

(b) in. ctausj (b), for the words '' Twenty-fitri, 
rupees ", the words ' Thirty rupees " shall be sub@+ 
tuted . m  . 

5 
6 - . - -  .. . d - - 
- 
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(10) in Article 62, in clause (c),- 

(a) in sub-clause (i), for the words " twent y-five 
rupees ", the words " Thirty rupees " shall be sub- 
stituted ; 

(b) in sub-clause (ii), for the words " Twenty 
five rupees ", the words " Thirty rupees " shall be 
substituted. 















, , 

ACT No. 39 OF 1992. 

(2) It extends to the Tihole bf fhe.State of Tamil Nads. ' 

(2) in Article 3, for the words " Thir;Es-five rupeeg =, tlie words " .mf& 
rupees " shall be substituted ; 

(3) in Article 4, for the words) " Five rupeeg ", the words " nrep ' . 
rupees " shaU be substituted ; 





. ,  
( i i  ) in &use ( b ) ,  for the words 't Sixty-five rupees ", the iordi -  

One hul1&d and! fifty rudees " shall be wbstituted ; 

. (28) in Article 48,- , 

> I d  . , 

- 2 ,  

. I  , / I  . 

(c) in clause (e) ,  for the words " Twenty rupees ",/ the words ' 

" Thirty rupees, " shall be substituted ;* 
(36) in Article 64,- 



Thc following AcC of tho Tamil Nadu Legiqlative Amembly received the 
asqent of the President on the 27th A u m  1992 and is hereby published for  
general infomiation :- 

ACT No. 43 OF, 1992. 
An Act further to amend the Indian Stamp Act, 1899, in its application to the 

i 
State of Tamil Nadu. 

b BE it enacted by the Legislative Assembly of the Sa te  of Tamil Nadu in the Fofly- 
4 .  third Year of the Republic of India as follows :- 
I 

Sbga title 1. (1) This Act may be called the Indian Stamp (Tamil Nadu Amendment) 
axteat and Act, 1% 
Oommeeccment. (2) It extends. t o  the whole of the State of Tamil Nadu. 

(3) It shall come into force on suah date as the State Government may, by 
notifioation, appoint. 

h t r a l  Act ." 2. In the Indianstarnp Act, 1899 (hereinafter referred to 8.s the prinojpz,IAot), M o a  bP a 

n of 1899. after section 19-A, the following section shall be inserted, n~.mely :- 

"19-a. Payment of duty on copies, counterparts or dupticates when that duty 
ha$ mt &en paid on fhe principal orboriginal instrument.-(1) Where any instru- 
ment is r:p,istared in any p:.rt of Indjc other than the State of Tamil Nadu and 
suah instrument relates, wholly or partly to  any properly situate in the State of 
TamiJ Nadu, the aopp of iuah instrument sh~.11, when reoejved in the Stzte of 
Tamil Np41 under the Reglstr?.tjon Aot, 1908 (Centrzl Aat XVI of 1908), be liable 
to be hargeci with the differenoe of duty as on the original instrument. 

(2) The differenoe, of du y shall be oaloutated having regard to- 

(b) the proportionate oonsideration or value or market value of such 
arteat of popertp 

(3) The party liable to  pay duty on the original instrument shall upon the 
re~eipt of noticte from the regisloring offiaar, pay the differenoe in duty within tho 
time allowad by suah registering ofljaer. 

, . (4) Where defioiehay in duty paid is notiaed from the aopy of any4instm. 
meat, the Colleator may suo motu or on a'referenae from any aourt or any regis. 
taring offioer, require the produotion of the original i n ~ t ~ ~ r n e ~  1 bbefore him wjthin 
the period speaxfied by him for the purpose of satisfying himself as t o  the adequaq 
of the duty paid thereon, and the instrument so produaed before the Colleotor, 

. shall be deemed t o  have been produaed or aoma before J im in the perfornianoe 
of his fuaotions and the prov~sions of soation 47-A shall mutatis mulandis applyj 

(5) In oase the original instrument is not prqduoed WiQin the period ~ ~ e d .  
-% ; . fled by tbe Collaotor, he may require the payment of defioit duty, if any, t o g e t h ~  

' with jlenalty under soatio~ 40, O? the Oopy of the instrument, within such time a8 
. may b presoribed-". 

fbertim ~ r l  - 3. ~ f i ?  seatim 63 of tho prinoipa~ ~ o t ,  the faowing swtios aall jaaeaed, now ractlar- aamely, ? -. - 
W A *  , 

"63-A. Penalty for failure to comply with  provision^ oj jection 19.8,- 
Wbera the PmY fails 20  Pay the dlffare~00 of duty a3 required under sub.seotioo 

, . (3) or qu~-saatlon (41, or any amount as roquirea Lncm sL ~-SCQI,Q (5) ,  of seation 
19.B, he ahall be punishable with tine whiah may extend t o  five thousand rupees.". 

MD. ISMAIL, 
a e c r e t ~  $0 Government, Lw D~pmtntent, 

r, 
CO 
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.. . Part IV-Section 2 

The following Act of the Tamil Nadu Legislative Assenlbly reseived Ihc assent of 
the President on the 4th February 2000 and is hereby published for gem rai 
information : - 

ACT No. 1 OF 2000. 

An Act further to amend the Indian Stamp Act, 1899, in it? applicrttion to the 
State of Tamil Nadu. 

BE it enacted by the Legislative As$eubly of the State of Tamil Nadu in the 
. Forty-ninth Year of the Republic of India as follows - 

1. (1) This Act may be called the Indim Stamp (Tamil Nadu Amendment) Short title, 
Act, 1998. extent and 

commencement. 
(2) It extends to the whole of Lhe State of Tamil Nndu: 

I 

(3) It shall come in to  force on such date as the State Government may, by I 
notification, appoint. I 

2. Id section 2 of the Indian Stamp Act, 1899 (hereinafter referred to as the Amendmant 
principal Act),- of section 2. 

(1) after clause (6), the following clause shall be inserted, namely :- *nl 
J . 6  M.. 

1 
, 3 ~ . f I 3 2  , 1 

"(6-A) "Chennai Metropolitan Planning Area' 'means the area as defined 
in clause (23-A) of section 2 of the Tamil Nadu Town and Country Plarming Act, 
1971 (Tamil Nadu Act 35 of 1972) ;" 

(2) after clause (25), the following clause shall bz added, namely : - 1 

"(26) 'Urban agglomeration' means the area as defiaed in claarie (nJ' ! j 
of -qf3 ,o f  the Tamil Nadu Urban Laud (Ceiling and Regulation) Act!, 1978 

* (Tamil TWu' iQct 24,'of 1978). * , . .. . 
' I 

t~ ~ l r a d  IV-z &(lOl)-l - 1 3  1 
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3. In section 47-A of the principal Act,- 
\ \ 

f I) In  sub-xction (3). for the expressio~l "'I he Collector may, suo motu, within 
two years", the expression ''The C'>~llec?or may, suo motu or otherwise, within 

. 5ve years", shall be substitutcd ; 

(2) for sub-sections (41 and (5X including the Explanation thereto, the 
following sub-seciic~ns shall he substituted, namely ;- 

Z 

I 
. ''(4) EEL'c:~ Poison liablr: to  gay the difference in the amount of duty 

I 
I 

er ,sub-sectiotr (2) of sub-sedtion (3) shall, pa'y such duty within such period as 
m .y be prescr,bed. In default cf such payment, such amount of duty outstanding 

k '9 
1 " on the date of default shall be a charge on the property affected in such instrument. 

On any amount rcrnaining unpr~id after the date specified for its payment, the person 
liqbl,c to  yay thc duty shall gay, in addition to the amodnt doe, interest at two pxcent 
per month on sach amount for the entire period sf default. 

._"_ _ .- - -- ... 
( 5 )  Any person aggrieved by an order of the Collector under sub-section 

(2) c r  su&section (3). may appeal to such authority as may be prescribed in this 
I 

behalf. A11 such appeals shall he preferred within fuch time, and sh:~ll ho heard 
and disposed of in such mrrnncr, as may be prescribed by rules made under this .4ct. 

. -.-...* - . 
(6) The Chief Controlling Rcvcnue Authority may, suo motu, call for 

and examine an order passed under sub-section (2) or sub-section (3) and if such order 
I is prejudicial to the intcrcsts of revenue, he may m'ake'such inquiry or causc such 

l 1  
inquiry to be made and, subjcct to the provisions of this Act, may initiate p r m e -  
dlngs to revise, modify or sct aside such order an: may' pass such order thereon 
as he thinks fit. 

(7) The Chid C:oatrolling Revenue Authority shall not initiate pro- 
ceedings against any order passed under sub-section (2) or sub-section (3) if. -- 

(a) the time I'or anpeal against that order has no: exljired ; or 

I (1;) more than jive years have expired ankr thc passlng ot' such order. 

(8) No ordcr under sub-section (6) adversely affectin5 a pcrson shall bz passed 
unless that person has h:id a rcnsonable opportunity of being heard. 

(9) In comput;as.: thz ;.:r;od r.4erc.f to jq CI ' ~ 1 , '  (31 of sib-section (7), thrj time 
during which thc ~)ro?ec:f!il~.; h:':'or,o th: Chtei Corltrollin~ Revznue Authority 
remained stayed u n ~ J + . r  tht: or Ici 01' a C~!:r.i :!1~~11 52 exclt!derf. 

(10) Any person it:.:<r~evcd by an order of the alti9rity prescribzd und3r sub- 
section (5) or the Chief C~\i>i i.d!ir:g Xcvtnue Autiu:r! ty under sub-section (6) may, 
with in such time and in such manner, as may be prescribed by rules made under 
this Act, appe:ll to the High Court. 

1 Explanation.- For the purpose of this Act, marl ,:I \al,l: 01 acy propaity shall 
be estimated to be opinion oi rh,: Z ~ l l z c ~ o r  or the Chief Con- 
trolling Revenue A , as the case may be, such propzrty 
wpuld have fetched in the o p x  rndrket on the date of exextion 
of the instrument exchange, gift, release of benami right or settle- 
men t ". 

Amendmat ot 4. In  Schedule i to 
'Schedule I. 

(A) fcr clause (a), ibe following clause shall be substitutcd, namely :- 1 
I (a) of irnmoi:?ble rm;u,r!? z!?usted Eight rupees for every Rs. tOO or 
' ~ i t h l n  tks Chtnnai %letropoliran part thereof of the market value 

Planning Area and the Urban agglo- of the property which is the snhjcct 
meration of Maclurai, Coirnbatore, matter of conveyance. ": 
Saleni and Tiruct irappalli and the 
City of Tirunclveli. 



(B) I l l  the Explanation, in clause (a) for th,e expressi "Cities of Madras 
and Madurai and Milnicipal towns of Co~n~batore Salem Tiruchirapalli", the 
expre~aio~ 'Chennai h'let~cpolitan plan nit^^ Arcn a d  tbe I Jrban ag:lomcration 
of Mirdinrai, Coirnbatorz, Salcln :~r\d Tir~rcllirappalli ;ill,:  ti^^ C it) oi r j run~t \e l i "  
shall hc <rithr,iituted : 
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(2) En AI ti(-k 35. in  ciauw (a!, ic , r  \~lb-claulc\ (vi) to (vlri), tils followinp \ub-clauses 
shall be subst~tuted, namely ;- 

- . -I-.--. - - - - 

(vi) where the lease purports to be The same duty as a conveyance (No. 23) 
lor a term exceeding thirty years but for a market value equal to fifty 
not exceed in^ fifty years : per c e ~ t  of the market value of the 

property which is the aubject matter of 
lease: 

-- - -  

(vii) Whme the lease purparts to be Thc same duty as a coureymcc (No. 23) 
for a term exceeding lifty years but for a market value eqtial to seventy 
not exceeding one hundred years ; five per cent of the market value of 

the p r ~ p e r t y  which is tho subjoct 
matter ot lease. 

(viji) where the lease purports to be The same duty as a conveyance (No. 23) 
for a term exceeding one hundred pears : for a market value equal to the market 

value of thc p:orcr:y v,h':h k the 
subject matter of lease. 

(ix) where the lease dc:s not purport The same duty ns a conveyance (No.-23) 
to be For any definite term : for a market value equal to the m e t  

value of the property which is ,*'the 
subjet mattcr 3f I'e:~se."; 

(3) ir Article 46, for clause B, the following clause shall be subatitute4, 
namely :-- 

'9. Dissolution of - , i 

(i) Wg,. such , djssolution involves (a) WrhiNen rupees for trjmp f b t  lmj- 
part p, of"idbvab1e propehies of or part thereof pf the mrkel$%&w~id the 
a firm among the partners, ,who immovable property dea'.t witbr-ch 
are not family members. decd of dissolution, when su&q@gperty 

j 5  situated w i t h  the CbanRair-mo- 
I politan Planning Area en$ tbe !man 

agglomcsat:~~? af k~ .idurai, Coimba- 
, . torc, Sdem 2nd Tirucbirpopdli ;Ind 

the City of Tii.m~Iv,ali, , I *  

-4s I? (b) Twelve rupzcs for evcry Rs. 100/ - 
or part thereof of :hc market value 

i>:;sVL, ,'j> , . 2 ,  

-,I! 3 '  >r:t j f - 2  ><..'A"!il 
+:el,, * " d ,  a 

such property IS situated in other areas. 
: . r !  

(ii) When .%&& 'dis861~tibi '.involvc~ T h m  rupees for every Rs. la) 
pubtion of immovable properties of thereof the value of the separated share. 
the firm among the partners who are 
family members or when such dissolu- 
tion iny~lves pytition of rnovrtple 

I i p r o p e ~ W  1 , * A  * . .  I 

+a 

, ' K t i .  - $1411 q X i > # ,  *' + ' f i  . , ',.1 A I 

,E~&n&qn - EqF .&l~6 pttrpose of t k  M q l e .  the cord  fanli lily^* chlPU 
$avq .*, #m; q&m&g+e d&liued in the lhplanahi~ to A&k 58.. 

. ' r s  

(iii) in any other case. One hundred rupees."; 



(4) in ArticIe 53. in clause (b). for sub-clause (i), The f~llo.~ving sub-c!zv.~e shall 
be substituted. namely : -- 

"(i) " if t h  ~ W Q ~ I V C ~  ante ~ ~ 4 n t c b  I<> :m- Eigh:y ri1pt.s.'' : 
movablo property \ituiited w i l h ~ n  the 
Chennai Metropslitan Planni:!~ Area 
and tho Urhnn ag~lomel-ation of 
Madurai, Cbiml?:~torc, Sitla11 and 
Tiruchirapp.~lli 2nd thc C'itv of 
Tin~ndvdi. 

(5) in Article 55, - 

(a) in clause A, for the expression b 6  release of benami right ", the expression 
"' release referred to in clauscs B, C and D of this Article " shall be substituted ; 

(b) ia cL?uie 0, for sub-clause (a), the following sub-clause'shall be subetituted, 
namely :- . , 

"(a) of immovable property situated Thirteen rupees for every Rs. loo/- 
within the Chennsi Metropolitan or part thereof of the market 
Planning Area and the Urban agglo- value of -the property which is 
meration of Madurai, Coimbatore, the subjecr matter of release." 
Salem and Tiruchirappalli and the 
City of Tirinelreli. 

(c) after cl use B, the following clauw shall be added, namely : - 1 
.' C.  RELEASE OF RIGHT 

IN FAVOUR OF CO-OWNER. that is to say, any instrument whereby a 
co-owner 01 a property renounces his claim in favour of anothsr co-owner, 
on any specified property over which they have conmon right :- 

(i) if it relates to inlrnovable property 
situatedl within the Chennai Metro- 
politan Pla~ming Area or the Urban 
agglomcxation of Madurai, Coirnbatore 
Salem and 'riruchirappalli and the 
City of Tinmeveli, 

(ii) if it relates to immovable property 
situated in any other area. 

(iii) if it rela.tcs to any other property. 

Thirteen rupees for every Rs. 100 
or part thercof of the market 

value of the property which is the 
subject matter of release. 

Twelve rupees for every Rs. 100/- 
or part thereof of the market 
value of the property which is the 
subject matter of releases. 

Seven rupees for every Rs. 100/- 
or part thereof of the market 
value o! the property which is the 
subject matter of release. 

( i )  A retease of right by a partner or Three rupees for every Rs. .100/- 
, gattners. in favour of other partnep(y.+ .,, -or.. thereof of the markkt 

relinquishing his or their rights over ;. . . w&w& the iimuovab1e ptoperty 
the immovable property when the which is the subject mattea of 
release is between ,family membas,: re1ea.w. , , . . .  ; i  

who cons~itue the partnership or when 
the property is movable property. 
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(ii) When sucn release is between (a) Rupees thirteen for every Rs. 100f- 
partners who are not family membsrs. or part thereof of the market 

value of the immovable property 
which is the subject matter of 
release when such property i! 
situated within the Chenna 
Metropolitan Planning Area and 
the Urban agglomeration of 
Madurai, Coimbatore, Salem and 
Tiruchirappalli and the 'City of 
Tirunelveli. 

(b) Twelve rupees for every Rs. 100/: 
or part fiereof of the market 
value of the immovable property 
which is the subject matter of 
release, when such property is 
situated in other areas. 

.- . 
,EXPLANATlON.--For the purpose of this Article, the word "family" shall 

have the same meaning as defined in the Explanation to Article 58."t 
r : 

(6) in Article 58, in clause (a), in sub-clause (ii), for item (A), tho folIowhg item 
shall be substituted, nzimely : - 

/ 

"(A) of immovable property situated Thirteen rupees for every- 
within the Chennai Metropolitan or part thereof of the 
Planning Area and the Urban agglo- - value of the property 

, , meration. of Macturai, Coimbatore the subject matter of 
Salem and Tiruchirappalli and the 
City of Tirunelveli. 

5 .  All appeals preferfed under sub-section (4) of section 47-A, of the Disposal 4 
principal Act and pending before the appellate authorities spee;fied in pendim: 
sub-section (5) of that section, immediately before the date of commence- appeals. 
ment of this Act, shall be heard and disposed of by such appellate authorities 
cancel-ncd, as if this Act had not been passed. 

i (By order of thc Governor) 

1 I 
K. PARTHASARATHY, 

I 

Secretary to Government, 
Law Departmetit. , 

- 
PRlXTED A1.D PUBLISHED BY THE DIRECTOR OF' STATIONERY 

OF THE GOVERNMENT QF TAMIL, NADU. 
~RMTING CZENNAI OF1 EIIlAl. 

6 

( A  Choup) IV-2 Ex. (101)-2 
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Part IV-Section 2 

Tamil Nadu Acts and 01-dinances. 

Tlic rollo\ving cZct of rl~c Tiimil Nadu Lcgis1i11i1.c Asscmbly rcccivcd lhc asse111 
or !hc Presidcnr oir L I I C  16111 Junc 200 1 and i s  I~crcb!, piiblislied for gcneral 
i [~ I 'or~ i~ ;~r io~~ : -  _ C  

ACT Nu. 9 OF 200 1 

. . ! I /  ;let ji~rrlrct. 'o nrrlu~~d the I17dinrr Stnt)rp .-lar, 1833, in i r s  npplicotion lo rhe 
Ls/cIle 01 7~cI11111 ! ~ c l ~ l l l .  

8.: i~ cnaclcd by t l~c  Legistnli\.c Asscmbly of 111c Stak of Tamil Nadu in the 
Fort!'-eiglirh Year or !hc Rcpublic of l~ldia ;IS r~llu\\~s:- 

1 .  ( 1 )This Acl ma? bc cnllcd [lie Indian Sl;lmp (Tanlil Nadu Amendment) Shon title, 

HCL. 1997, cmcnt end 
, somrncncc- 

CcnlrnI ~ c i  11 2. In Scl~cdulc I l o  thc Indian Sta111p Act. !S99.- 
'. I' ol' 1H99. 

Amendrncnt o f  
Schedule I. - 

( 1 )  in Arlicle 3. Tor lllc words "Fifl!. rupces". llle words "Onc hundred 
rupccs" slla I 1  be subsl itnlcd: 

( 2  ) i n  Arr iclc 4. ror 11lc words " TCII rupccs". 111c rvords ' ' Twcn l~  rupccs" shall 
bc slrbsli tulcd: 

( 3 )  in P.rliclc 5 .  i n  clnusc (j;. lor tllc {cords "7'cr1 rupccs", tllc words "Twcnty 
rupccs" sl~nl l  be subsri!uted: 



(4) for Arlidc 6 ,  thc rollorving Arliclc sli;~ll bc s ~ l b s f i l ~ ~ ~ c d .  I I ; I I I I C ~ ~  :- 

"6. Agrccmenl rclaring lo Deposil of lille dccds, pilrrJrr or plcdgc, rim[ is to sily. 
any inslrumcnt evidencing an agreelncnl rclnr ing Io- 

(1) the deposit of lirlc-deeds or iiislrumenls consli!uling or b c i ~ ~ g  cvidcncc 
of the litle LO any properly wl~nlever (olbcr rl l ;~ tl il inii rkcl i~blc sccuriiy), 
or 

(2) the pawn or pledgc of nlovable property, where n ~ c l ~  deposit. pawn or 
pledge has bee11 m;lde by may of security Ibr [lie repay1nc:lr or money 
ahanced or l o  be ad\lanced by way of Ion11 or ill1 csisri~ig or fi11urc 
debt- 

(a)  i f  such loan or dcbl is Fi\.e rilpees per every 
repayable on demand or Rs. 1.0001- or par! llrcrcof or 
marc ~ h a n  three monlks 11ic i~n111c o f  llle loan or dcbt. 
from I l ~ e  date of inslruulent 
cvidcnci 11g ( I I C  ilgrecnlcnl. 

( b )  i f  s t ~ c i i  loall or dcbl is TII,O ri~pccs a~ld f i r ~ y  paisc Tor 
repayable ~ ~ i l l l i n  three every .Rs.l,OOU/- or part 
months f ro~r~  the dale or tllercof of lhc ~ ~ a l u c  of 1l1c 
such instrurnent. loall or dcbr.": 

( 6 )  in Articlc 24. in cliiusc (ii),  Tor 1l1c words "Ten rirpccs". Il)e uvords "T\vcnl~, 
rupees" shall be su bslilu tcd; 

(7) in Article 25, in ciausc (b),'for thc words '-Ten rupees.. . rhc words ' . Twe~~ry  
rupees" shall be subsrilu~ed: 

(8) in Arliclc 46, in  cIriusc A, in sub-clause (b), for I l~c words -'One huudrcd i ~ u d  
fifty rupees", [he words "T-l~rec hundrcd rupccs" sllnll bc substitulcd; 

( 9 )  in Arliclc 57, in clause (b), Cor the 1r1ords "Forty rupces". lllc words "Eighiy 
rupees" shaIl be subsiirulcd: 

(10) in Arlicle 64,- 

\..: in clnuse (a). far rIlc words "Ninety  r~rpccs", llie words 
"On. '-undrcd and cigllry rupees" shall bc substi tuled: 

(b)  in clal\sc (b), Tor [he ~vords "Sisry rupccs". Ibc ~vords "One Iillndrcd 
and t~vver~ly rupccs" sI~a lI bc substituted. 

(By order of thc Governor) 

M. BAULIAH, 
Secrelorv fo Governmctrt, 

Lojv Depnrlt)tenf. 
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Part IV-Section 2 
I 

0 1  Tamil Nadu Acts and Ordinances. 

The following Act of the Tamil Nadu Legislative Assembly received the assent of 
7 the President on the 20th November 2004 and is hereby published for general 

ACT No. 31 OF 2004. 

0 An Act further tg amend the Indian Stamp Act, 1899, h its application to 
8 the State of Tamil IVadu. 
7 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fifth Year 
9 of the Republic of India as follows:- 
2 

1. (1) This Act may be called the lndian Stamp (Tamil Nadu Amendment) Act, 2004. Short title, 
extent and 

2 
(2) It extends to t h ~  whole of the State of Tamil Nadu. commence- 

ment. 

(3) It shall come into force on such date as the State ~overnment may, by 
notification, appoint. 

 MAC^ 11 2. In Schedule I to the Indian Stamp Act, 1899,- 
m. 

(1) in Article 6, B e  following Explanation shall be added, namely:- Amendment of 
Scheciule I. 

"Explanation.-For the purpose of this Article, notwithstanding anything contained 
in any judgment, decree or order of any court or order of any authority, any letter, note, 
memorandum or writi.79 relating to the deposit of title deeds whether written or made 
either before or at the time when or after the deposif of title deeds is effected, and if it 
is in respect of the security for any loan such letter, note, memorandum or writing shall 
be deemed to be an instrument evidencing an agreement relating to the deposit of title 
deeds." ; 

F2 Ex. (297) (1151 



, (2) for Article 35, excluding the Exemption and Explanation thereunder, the following 
, . *  - ..- , shall be. substituted, narngly:- , , 

4 "35. LEASE, including an under lease or sub-lease and any agreement to let 

1 .  
or sub-let- 

? 
i (a) where the .- ' Ondi ;u@ee for every , 

- .  
fine, premium or 
advance, if any, payable; 

(b3 where the Four rrupees for every 
period of lease is Rs.100 or part thereof of 
thirty years and tho amount of rent, fino, 

c. 
above and upto. premium or advance, 
ninety-nine years. if arry, payable; 

(c) where the Eight ruioes for every 
poriod of leaso ir Rs. 100 or part thereof of 

years. 

Provided that in any case when an 
agreement to lease is stamped with 
the ad valorem stamp required for a 
lease and a lease in pdrsuance of 
such agreement is subsequently 
executed, the duty on such lease 
shall not exceed twenty rupees."; 

(3) for Article 45, ttrc following Articlos shall be substituted, namely:- 

"45. PABTITION--tnstrument of [as defined by section 2(15)]-- 

(a) if the One mpee for every Rs. 100 
ir~strumeni of or part thereof of the 
partitiall is an;ong market value of the 
family members. property which is under 

partition, subject to tho 
maximum of Rs.10,800 per 
share; 

(b) in any other The same duty as a 
case. Bottomry Bond (No.16) for 

tho amount of the value of 
the separated share or 
shares of the property: 

Provided that- 

(a) When an instrument of partition 
containing an agreement to 
divide property in severalty is 
executed and a partition is 
effected in pukuance of such 
agrebment, the duty chargeable 
upon the instrurnent, effecting 
such partition shall be reduced 
by the amount of duty paid in 
respect of the first instrument but 
shall not be less than twenty 
rupees; 
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{b) Where the land is held on 
Rwknue settlement and paying 
the ful! assessment or is an 
lnam land assessed under the 
Tamil Nadu hams (Assessment) 
Act, 19% (Tamil Nadu Act XL of 
19%) the valve for the purpose 
of duty shall be calculated at 
twenty five times the annual 
revenue; 

(c) W h m  a Rnal order for effecting 
a partition passed by any 
Revenue Aulhodty or any Civil 
Cout or an award by an arbib.ator 
dimding a partition, is stamped 
with the stamp mquimcl for an 
in-t of partition. and an 
irWument of partition in 
pnsuance d such order or award 
is subsequently executed, the 
duty on such instrument shall 
not excsod twenty rupees. 

ExpSatatEtlr~.--For the purpose of this kWe,  the Wad Tarnilf shall have the same 
meaning as defined in the Wanatkn to Mic$e 56.'; 

(4) in Artide 46, in clause B, in subclauss (ii), for the t!xpmssion 7hree rupees for 
every Rs.100 or part thereof of th mlue of tho separated sharen. the eqmssh Y)ne 
rupee for every Rs.100 or part thereof of the market vat- of the pmpeily wMch is under 
parlition, subject to the maximum of R s . 1 0 , ~  per W e ' '  shan be sub91rhrted. . 

(5) in Article 55,- 

(a) in dause A, for the expression The same duty as a Bottomry Bond (NO. 16) 
far such amount or valtct, as set Qrth in the release", the expmssian .01M3 rupee fdr every 
Rs.100 or part thwiaof ov the market value of the p r o m  which is under release, subject 
to the maximum of Rs. 10.000"; 

(b) in clause C, for the exps ion 'another c<~ownef, the expression 'another 
co-owner who is not a family mrnbef shal be substituted: 

(6) in W d e  !%, in clause (a), in subdause (i).- 

(a) for the expression The same duty as a Bottomry Bond (No.16) for such 
am)unt or value as set forth in the seUlemenr, the expression -One rupea for every 
Rs.100 or part themof of the market value of the p r o m  which is under settlement, 
subject to tho maximum of Hs. 10.000" shall be substituted; 

(b) in the proviso, for the expression 7wn ~prtes arid fifih/ paise", the expression 
'Twenty rupees" shall be substituted. 

(Ry order of the Governor) 

L. JAY&w(;:'QRAN, 
Secretary to Government-in-chafge, 

Law Deparfment. 

-- -- --- -- - - -- -- - - 
PRlNTrD AND WE?lJSHED BY ME COMIlllSSKWUER OF STAYONERY ANLl fV3lNTING. Ck1ENNAI 

ON BEHALF C)F M E  GOERNMNF OF TAMIL WW 
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Part IV-Section 2 
Tamil Nadu Acts and Ordinances - 

The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the President on the 8th March 2008 and is hereby published for general . 
information - 

ACT No. 13 OF 2008. 

An Act further to amend the lndian Stamp Act, 1899 and the Registration 
Act, 1908 in their application to the State o f  Tamil Nadu. 

Bc it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

/ 
PART-I. 

PRELIMINARY. 

1 ( I )  This Act may be called the lndian Stamp and the Registration (Tamil Nadu Short title, 
Amendment) Act. 2006. extent and 

commence- 
ment 

(2) It extends to the whole of the State of Tamil Nadu. 

(3) It shall come into force on such date as the State Government may, by notification. 

PART-11. 

AMENDMENT TO THE INDIAN STAMP ACT, 1899. 
Amendment of Wllof 2. In the Indian Stamp Act, 1899,- section 47-A. I I 

(I) in section 47-A,- 
1 

I (a) for sub-section (I),  the following sub-section shall be substituted. namely:- 

I "(I) The registering officer appointed und?r the Registration Act. 1908 
(Central Act XVI of 1908) while register~ng any instrument of conveyance. dissolution of 



partnenhip. exchange of property, gift, partition, release or settlement shall estlmate the 
mulut vdue of Ihe property whlctl IS the subject matter of such ~nstrurlient as per the 
mukail val(rd guideil~~es of vopertles prepared by the "Valuat~on Committee" constituted 
under sectjon 47-AA and communicate the sard estimated value to the partles concerned 
and unkss the parties pay the duty on the basis of such valuat~on, he shsll keep 
pending the process of registratlon of such Instrument and refer the matter w~thln a 
m0nUl along with a copy of such Instrument to the Collector for determrnatlon of the 
market value of such propert! and the proper duty payable thereon "; 

(6) in sub-section (2), for the expression "subject mattor of conveyance, 
exchange, gifl, release of benarrii right or seltlement and the duly as c~foresald ", tlie 
expression 'subject matter of any Instrument of, conveyance, dlssolut~on of partnersh~p, 
exchange of property, gift, partltlon, release or settlement and the duty payable thereon 
within a period of ninety days from the date of receipt of such reference " shall be 
rubrtituted; 

(c) in sub-section (3),- 

(I) fo- the expression "any instruinent of conveyance, exchange, g~ft, release 
of benami right or settlement", the expression "any instrument of, conveyance, dlssolutlon 
of partnershlp, exchange of property, g~f t ,  partrt~on, release or sctllerneril" shall be 

(ii) for the expression "conveyance, exchange, gift, release of benami rlght 
or, settlement", the expresslon "conveyance, dissolution of partnersh~p, exchange of 
property, gifl, partition, release or settlement" shall be substituted; 

( d )  in sub-section (4), for the expresslon "interest at two per cent per month on 
such amount for the entlre perlod of default", the following shall be substituted, namely:- 

"interest at o l e  per cent per month on such amount for the entire period 
of default: 

Provided that where a person has preferred an appeal against the order under 
sub-section (2) or sub-sectlon (3), the Interest payable under thls sub-section shall be 
postponed till the dlsposal of appeal and shall be calculated on the amount that 
becomes due in accorlance wlrh the final order passed in appeal as i f  such amount 
had been determined under sub-section (2) or sub-section (3), as the case may be."; 

(e) to sub-section (5), the following proviso shall be added, namely:- 

"Provided that no appeal shall be entertained unless the person aggrieved 
has deposited in such manner as may be prescribed twenty-five per cent of the difference 
in the amount of duty determined and payable under sub-section (2) or sub-section (3), 
as the case may be."; 

(f) in sub-section (6),- 

( i )  after the words "suo motu", the words "or otherwise," shall be inserted, 

(I) for the expression "pass such order thereon as he thinks fit", the 
expressidn "pass such order thereon as he thinks fit, within such time as may be 
prescribed" shall be substituted; 

(g) after sub-section (lo), the following sub-section shall be inserted, namely:- 

"(1 1) Where the duty paid is found to be in excess as a result of an order 
passed on appeal or revision, the excess duty p a ~ d  shall be ~ L I ,  led ", 

(h)  the Explanation shall be omltted. 

(2) after sect~on 47-A, the following sectlon shall be inserted, namely:- 

"47-AA Constrtution o f  Valuation Cornmit'ee -(I) The State Government shall, 
by notlf~catlon, constitute a Valuation Comn Ittee under the Chalrmanshly. ot 
Inspector-General of Registration acd such other member as may be speclfled for 
estimation, pubi~catlon a:ld revision r f  market value guidelines of properties in any area 
in the State at such lfitervals and in such manner as may be prescribed, for the purpose 
of section 47-A 

.- a" 



(2) The Valuation Committee is the final authority for the formulation of pollcy, 
methodology and adrn~n~stratron of the market value gu~del~nes in the State and may for 
the said purpose const~tute valuation sub-committee In each dtstrlct cornprislng of such 
members as may be prescrrbsd, for estimation and revlsion of the market value yuidel~nes 

(3) The sub-committee so constituted shall function under the Valuation 
Cornn~ittee and shall follow such procedures as may be prescribed and shall be subject 
to reconstttut~on wheneve, ,nd necessary.". 

PART-Ill. 

AMENDMENT TO THE REGISTRATION ACT, 1908. 

Act)(", 3. I n the  Registrat~on Act, 1908, in section 60, in sub-section ( I ) ,  for the expression Amendment of 
08. "a certificate containing the word 'registered' ", the expression "a cerZificate containing section 60. 

the expression 'registered and ~ u l y  stamped as per the Indian Stamp Act, 1899 
(Central Act II of 1899)' " shall be substituted. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 
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The  following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 27th June 2013 and is hereby published for general
information:—

ACT  No. 16 of  2013

An Act further to amend the Indian Stamp Act, 1899 in its
application to the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Fourth
Amendment) Act, 2012.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 9 of the Indian Stamp Act, 1899, in sub-section (1), in
clause (b), after the expression “other marketable securities”, the expression
“or of note or memorandum sent by a broker or agent to his principal intimating
the purchase or sale on account of such principal” shall be inserted.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title,
extent and
commence-
ment.

Central Act II
of 1899.

Amendment of
section 9.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 3rd September 2013 and is hereby published for general information:—

ACT No. 18 OF 2013.

An Act further to amend the Indian Stamp Act, 1899 in its
application to the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Amendment)
Act, 2012.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In Schedule I to the Indian Stamp Act, 1899,—

(1) in Article 5, for clause (i), the following clause shall be substituted,
nameIy: —

One rupee for every hundred rupees or
part thereof of the cost of the proposed
construction or the value of
construction or the consideration
specified in the agreement,
whichever is higher.

Explanation.—For the purpose of this clause, “building” includes any unit,
residential, commercial, institutional, industrial or otherwise proposed to be
constructed on an undivided share of land.”;

(2) in Article 45, in clause (a), for the expression, “partition, subject to
the maximum of Rs.10,000 per share”, the expression “partition” shall be
substituted;

(3) in Article 46, in clause (b), for the expression, “partition, subject to
the maximum of Rs.10,000 per share”, the expression “partition” shall be
substituted;

(4) in Article 55, in clause A, for the expression, “release, subject to the
maximum of Rs.10,000”, the expression “release” shall be substituted; and

(5) in Article 58, in clause (a), in sub-clause (i), for the expression,
”settlement, subject to the maximum of Rs.10,000", the expression “settlement”
shall be substituted.

(By order of the Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

“(i) if relating to
construction of building

Short title,
extent and
commence-
ment.

Amendment of
Central Act
II of 1899.

Central Act II
of 1899.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 4th September 2013 and is hereby published for general information:—

ACT No. 19 OF 2013.

An Act further to amend the Indian Stamp Act, 1899 in its application
to the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Third Amendment)
Act, 2012.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In Schedule I to the Indian Stamp Act, 1899, in Article 58, in clause (a), in the
Explanation under sub-clause (i), for the expression “grandchild”, the expression
“grandchild, brother or sister” shall be substituted.

Central Act II
of 1899.

Amendment of
Schedule I.

Short title,
extent and
commence-
ment.

(By order of the Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the President on the 04th March 2024 and 
is hereby published for general information:—

ACT No. 13 OF 2024

An Act further to amend the Indian Stamp Act, 1899  
in its application to the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Seventy-Fourth Year of the Republic of India as follows:—

Short title, 
extent and 
commence-
ment.

1. 	 (1) This Act may be called the Indian Stamp (Tamil Nadu 
Amendment) Act, 2023.

	 (2) It extends to the whole of the State of Tamil Nadu.

	 (3) It shall come into force at once.

Amendment of 
Schedule I.

2.  In Schedule I to  the Indian Stamp Act, 1899,— Central Act II 
of 1899.

    		  (1)  in Article 3, for the words “One hundred rupees”, the words 
“One thousand rupees” shall be substituted;

			 
	

     		  (2)  in Article 4, for the words “Twenty rupees”, the words “Two 
hundred rupees” shall be substituted;

                	 (3)  in Article 5, in clause (j), for the words “Twenty rupees”, 
the words “Two hundred rupees” shall be substituted;

		  (4)  for Article 10, the following Article shall be substituted, 
namely:—   

“10. ARTICLES  OF ASSOCIATION 
OF A COMPANY

Exemption.-

Five hundred rupees on every ten 
lakh rupees of authorised capital or 
part thereof subject to a maximum 
of rupees five lakh.

	 Articles of any association not formed for profit and registered 
under the Companies Act, 2013 (Central Act 18 of 2013).”;

		  (5)  in Article 17,— 

     			   (a) after the words “if attested”, the words “whether it 
involves transfer of property or not” shall be inserted;

          		  (b) for the words “Fifty rupees”, the words “One thousand 
rupees” shall be substituted;

		  (6)  in Article 24,— 

			   (a) in clause (i), for the words “Five rupees”, the words 
“One hundred rupees” shall be substituted;

 			   (b) in clause (ii), for the words “Twenty rupees”, the words 
“One hundred rupees” shall be substituted;
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		  (7) in Article 25, in clause (b), for the words “Twenty rupees”, 
the words “Five hundred rupees” shall be substituted;

		  (8)  in Article 35, in clauses (a), (b) and (c),  for the expression 
“or advance if any, payable”, the expression “advance or security deposit, 
whether repayable or not” shall be substituted;

    		  (9) for  Article 39, the following Article shall be substituted, 
namely:—

“39. MEMORANDUM  OF    
ASSOCIATION  OF   
A COMPANY            

Two hundred rupees.

Exemption.-

    Memorandum of any association not formed for profit and registered 
under the Companies Act, 2013 (Central Act 18 of 2013).”;

    		  (10) in Article 42, for the words “Ten rupees”, the words 
“Twenty rupees” shall be substituted;

		  (11)  in Article 45,— 	

		  (a)  in clause (b), for the words  “amount of the value”, the 
words “amount of the market value” shall be substituted;

		  (b) in the Explanation, the following expression shall be added 
at the end, namely:—

 “and shall include the  legal heirs of a deceased family member, if 
any.”;

(12)  in  Article 46,— 

        	 (a) in clause A, in sub-clause (b), for the words “Three hundred 
rupees”, the words “One thousand rupees” shall be substituted;

           	 (b) in clause B, in the Explanation,  the following expression 
shall be added at the end, namely:—

    “and shall include the  legal heirs of a deceased family member, if 
any.”;

 (13)  in Article 48,— 

           (a) in clause (a), for the words “Five rupees”, the words “Five 
hundred rupees” shall be substituted;

		  (b) in clause (b), for the words “Fifteen rupees”, the words 
“Five hundred rupees” shall be substituted;

         	 (c) in clause (c), for the words “One hundred rupees”, the 
words “One thousand rupees” shall be substituted;

            (d) in clause (d), for the words “One hundred and seventy five 
rupees”, the words “One thousand rupees” shall be substituted;

		   (e) in clause (e), for the words “market value equal to the 
amount of the consideration”, the words “market value of the immovable 
property” shall be substituted;

          	 (f) for clause (f), the following clauses shall be substituted, 
namely:— 
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“(f) When given without consider-
ation and authorising the attorney, 
who is a family member, to sell any 
immovable property.

One thousand rupees.

(g) When given without consideration 
and authorising the attorney, who 
is not a family member, to sell any 
immovable property.

One rupee for every one hundred 
rupees or part thereof of the market 
value of the immovable property.

(h) in any other case. One thousand rupees for each 
person authorised.”.

(g) the existing Explanation shall be renumbered as Explanation-I, and after 
Explanation-I as so renumbered, the following Explanation shall be added, 
namely:— 

        “Explanation-II.—  For the purpose of this Article, the word “family” 
shall have the same meaning as defined in the Explanation to Article 58.”; 

          (14)   in Article 54, in clause (b),— 

		  (a)   in sub-clause (i), for the words “Eighty rupees”, the 
words “One thousand rupees” shall be substituted;

  		  (b) in sub-clause (ii), for the words “Seventy rupees”, the 

words “One thousand rupees” shall be substituted;

 	 (15) in Article 55, in the  Explanation, the following expression shall 

be added at the end, namely:— 

     “and shall include the  legal heirs of a deceased family member, if any.”;

          	 (16)  in Article 57, in  clause (b), for the words “Eighty rupees”, the 

words “Five hundred rupees” shall be substituted;

          	 (17)  in Article 58, in  clause (b), for the words “Eighty rupees”, the 

words “One thousand rupees” shall be substituted;

          	 (18)  in Article 61, in  clause (b), for the words “Forty rupees”, the 

words “One thousand rupees” shall be substituted;

       	 (19)  in Article 62, for clause (e), the following clause shall be 

substituted, namely:—

“(e)              of any trust property from one 
trustee to another trustee or 
from a trustee to a beneficiary of 
the same trust.

One thousand rupees or 
such smaller amount as 
may be chargeable under 
clause (c) of this Article.”;

(20)  in Article 64,— 

      	(i) in clause (a), for the words “One hundred and eighty 
rupees”, the words “One thousand rupees” shall `be substituted;
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	 (ii) in clause (b), for the words “One hundred and twenty 
rupees”, the words “One thousand rupees” shall be substituted.

(By order of the Governor) 

	 S. GEORGE ALEXANDER,
  	 Secretary to Government,
	 Law Department.
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